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[Shri A. C. Guha]
Industrial Finance Corporation of 
India. [Ploced in Library. See No. 
S-394/55].

BUSINESS ADVISORY COMMITTEE 
T w e n t y - seven th  R e port

Shri M. A. Ayyangar (Tirupati): I 
beg to present the Twenty-seventh 
Report of the Business Advisory Com
mittee.

STATEMENT RE: OFFICERS OF
A LL INDIA RADIO

The Minister of Co rce (Shri 
Karmarfcar): On behalf of the Minis
ter of Information and Broadcasting,
I beg to make the following statement: 
In respect of certain matters which 
were discussed in the course of the 
debate in the Ninth session of the Lok 
Sabha, he said that he would refer 
them to the Union Public Service 
Commission and place the information 
on the Table of the House. Accord- 
inglyr detailed statements in respect 
of each of these matters were drawn 
up. These have been seen by the 
Commission.

On behalf of the Minister of Infor
mation and Broadcasting, I beg to 
lay on the Table of the House state
ments regarding: »

(1) Retrenchment of Programme 
Assistants in All India Radio.

(2) Selection of an officer of All 
India Radio to the post of News Editor 
in the News Services Division.

(3) Reversion of Assistant Engin
eers.

(4) Selection to Assistant Engineers’ 
^osts of candidates interviewed for 
Teehnical Assistants’ posts. [See 
Appendix I, annexure No. 49].

CORRECTION OF ANSWER TO 
STARRED QUESTION

The Minister of Commerce (Shri 
Karmarkar): On behalf of the Minis
ter of industries, I beg to make a  
statement.

In connection with starred question 
No. 1437 answered on 5-9-55, Shri Gid- 
wani asked him a supplementary 
question desiring to know the value- 
of diesel road rollers, stone crushers 
and road making machinery imported 
into India during the year 1951 to 
1955, and he replied, “In 1952, the 
number of rollers was sixty seven; in
1953, sixty-two; in 1954 one; and in 
1955 nil. The value in 1952 was Rs. 
25,12,000; in 1953 Rs. 23,24,500; and in
1954, Rs. 37,500” . The correct posi
tion, however, is that the figures of 
import asked for by Shri Gidwani 
are not separately available. He re
grets the error that crept into the 
earlier reply and seeks your permis
sion to correct the answer and replace 
it by the following:

‘T he figures of import asked for 
are not separately available. The 
figures of imports under the general 
heading, "Earth Moving and Shifting. 
Machinery” are as follows:—

Year Value in Rs-
1952-53
1953-54
1954-55

1,44,07,791
1,45,18,532

1,05,92,618”.

UNIVERSITY GRANTS COMMIS- • 
SION BILI^-Contd.

Mr. Speaker: The House w ill now 
proceed with further ccaasiderationj cC 
the following motion moved by Dr.. 
M. M, Das on the 22nd Noverrtberi,
1955, namely:

“That the Bill to make provi
sion for the co-ordination aad\ 
determination of standards in.. 
Universities and for that purptee^ 
to establish a University Grants- 
Commission, as reported by the- 
Joint Committee, be taken into 
consideration”.
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The hon. Deputy-Speaker has placed 
on the Table the Report of the Busi
ness Advisory Committee in which it 
has been recommended by the Com
mittee that 13 hours be allotted for 
this Bill. Up to now, 5 hours and 2 
minutes have been availed of and 
the time remaining at the disposal of 
the House will be 7 hours and 58 
minutes. I am mentioning this 
because I think we must make alloca
tion of time for the general discus
sion, then clause by clause considera
tion and then the third reading stage, 
w? have, to say roughly, 8 hours at 
•Ur disposal now. So how shall we 
divide this time? There are about 70 
amendment^;

Siiri T. S. A. Chattiar (Tiruppur): 
May I suggest 6 hours for general dis
cussion, 5 hours for amendments and
2 hours for third reading?

Mr, Speaker: That w ill leave one
hour of closing this stage.

Shri K. K, Basa (Daimond Har
bour): The number of amendments 
may be 70; but many of than are 
common and more or less touch onl/ 
a few clauses. So the time for that 
stage may be reduced.

Mr. Speaker: Shall I say, 4 hours for 
the amendments?

Some H®n. Members: Three hour^.
Shri T. S. A. Chattiar: I will suggest

4 hours,
Mr. Speaker: Let me hear the gene

ral consensus of opinion. The gene
ral consensus seems to be three hours.

Some Hon. Members: Four hours,
Mr. Speaker: All right. Four hours, 

for the clause by clause discussion and 
one hour for the third reading.

Some Hon. Members: Yes.
Shri N. C. Chatterjee (Hooghly): 

That will be quite enough.
Mr. Speaker: That means, that) Ihree 

hours will now remain for considera
tion of the present motion. We will 
can y on this debate for nearly three 
hoiu^ and then take up the clause by 
clause consideration and third-reading 
discussion, the time limit bejng four 
kours and one hour respeetivefy. *

Shri V. B. Gandhi was addressing the 
House. I might ramnd hon. Mem
bers that the time-limit as fixed— as 
I understand— ŵas 15 to 20 minutes. 
It might be more strictly speaking, 15 
minutes, if more hon. Members want 
to speak on this motion. Shri V. B. 
Gandhi has already taken 16, but to 
be liberal, 15, minutes. So he will 
finish within 5 minutes.

Shri U. M. Trivedi (Chittor): May 
I make a submission. Yesterday, 
Members of the Joint Committee were 
the only persons who had the oppor
tunity to speak. Would it riot be 
possible to consider giving an oppor
tunity to some Members who were 
not on the Joint Committee to speak?

Bfc. Speaker: Certainly. The Chair 
w ill not make a distinction between 
Members on the Committee and out
side the Committee. The Bill is in the 
possesion of the entire House and any 
Member desiring to contribute and 
capable of contributing, will be called 
upon by the Chair.
[M r , D e p u t y - S pea k e r  in  the Chairl

Shri V. B. Gandhi (Bombay C i t y -  
North): I stopped yesterday on a
reference to clause 22 (3). Clause 22
(3) provides for definition of a degree. 
In this connection, I wonder if we are 
not going into too meticulous details 
and in doing so, if we are not perhaps 
stepping on the toes of State legisla
tures. We should avoid any occasion 
for a State legislature to make a claim 
to deal with this subject, for after all, 
we should remember that education is 
a State subject.

Another important clause is clause 
20. This clause provides for powers 
for the Central Government to give 
directions to the University Grants 
Commission on questions of policy.

I was glad to see that among those 
who spoke yesterday there was not 
much opposition to the principle of 
investing the Central Government 
with power to give directions on ques
tions of policy. However, much was 
said about the expression qualifying 
the word ‘policy’, the expression 
‘relating to national purposes’. This 
was qualification of the word ‘policy*
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[Shri V. B. Gandhi] 
by the addition of these words was 
made by the Joint Committee. It 
was not there in the original Bill. 
Some lawyer Members referred to the 
difficulty of defining this expression 
"relating to national purposes’. I 
admit that there would be some diffi
culty in interpreting this expression. 
But, surely, there are a large number 
of questions which can be clearly dec
lared as questions relating to national 
purposes. Some difficulty might arise 
in the matter of questions on the bor
der line. There would be some diffi
culty about defining the limits of 
what constitute questions relating to 
national purposes. The background 
of this addition is that in the original 
Bill the Government was left free to 
give directions on all matters of policy. 
That was too wide a power to be given 
in this matter and, therefore, the 
Joint Committee qualified that by 
stating that directions could be given 
only on questions of policy relating 
to national purposes. As a result of this 
addition, now. Governmant in future 
will have to consider every time it 
wants to give directions whether its 
directions are on matters of policy 
relating to national purposes. That 
would certainly mean freedom to the 
University Grants Commission and 
through the Commission it would be 
giving protection to Universities, 
because, now, the power of the Cen
tral Government would be to some 
extent circumscribed..

After all, what is our aim in the 
Bill? Our aim in this Bill is to pro
vide for a University Grants Com
mission that would be a high level 
body, a body that woxild be competent, 
a body that would be having adequate 
powers and that would have freedom 
to act and a body that would inspire 
confidence among Universities.

I will just deal with one more point.

Mr. De|Mit7 <Spesiker: No more point. 
The hon. Member bas taken 21 

v ĵninutes.
SItti V. B. Gandhi: Two minutes

more« Sir.

Mr. Depnty-Speaker: I am sorry; he 
must resume his seat. Shri C. R. 
Narasimhan.

Shri Achuthan (Crangannur) rose—

Mr. Deputy>Speaker; As a matter
of that I was giving preference only 
to hon. Members who are not mem
bers of the Joint Committee. Mr. 
Trivedi is not evidently present.

Shri C. R. jjarasimhan (Krlshna- 
giri): I shall be very brief and to the 
point and take less time than is nor
mally allowed to any Member. I 
wish to refer to clause 12 which re
lates to the functions of the Com
mission. As amended by the Joint 
Committee, it reads thus:

“It shall be the general duty of 
the Commission to take, in con
sultation with the Universities or 
other bodies concerned, all such 
steps as it may think fit for the 
promotion and co-ordination of 
University education and for the 
determination and maintenance 
of standards of teaching, examina
tion and research in Univer
sities;__ ”

and for this purpose in sub-clause 
(c), it says:

“recommend to any University 
the measures necessary for the 
improvement of University edu
cation and advise the University 
upon the action to be taken for 
the purpose of implementing such 
recommendation;'*

I hope that when the University 
Commission begins to function this 
power will be freely utilised in re
gard to certain schemes visualised by 
the Planning Commission and publish
ed in their First Five Year Plan. I 
may be permitted to read that also 
here. With reference to University 
education, the report says:

“Overcrowding in university 
institutions is a problem which 
causes considerable concern for 
the very future of education in the
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country. Some suggestions to 
meet this admittedly difficult pro
blem are offered in the Plan. The 
need to apply suitable tests for 
selecting those who should receive 
univsrsity education and to draw 
as large a proportion of students 
as possible into gainful occupa
tions before they reach the uni
versity stage is stressed. It is also 
suggested that facilities for private 
study should be provided on a 

' much larger scale than at present. 
The fact that the possession of an 
examination degree has long been 
an essential qualification for en
tering into many grades of public 
service has been an important 
factor in creating congestion...”

Then, the paragraph referring to 
women’s education says;

“Problems concerning women’s 
education receive considerable 
attention in the Plan. It is re
commended that while w’omen 
should have equal opportunities 
with men in various fields of 
education, special attention should 
be given to those in which they 
have marked aptitudes. For 
advancing women’s education it 
is important that extensive oppor
tunities should be afforded to 
them for private study and for 
taking the higher examinations 
as private candidates. The orga
nisation of short-term courses for 
women in general education and 
in crafts is also recommended.”

This is the recommendation of the 
Planning Commission and five years 
have elapsed. I put a question to the 
Education Ministry asking whether 
this paragraph was implemented and 
I got the reply that it was a State 
subject and they had no information. 
I hope things would improve here
after after the establishment of the 
University Grants Commission with 
the powers granted to them under cla
use 12 of the Bill. I hope something 
would be done for giving facilities

and for removing congestion ^  
colleges.

As far as the standard of education 
itself is concerned, many of the 
colleges have ceased to be teaching 
institutions. My complaint is that 
they are merely functioning as test
ing institutions; boys are gathered 
and at the end of the year exmina- 
tions are conducted and marks are 
given. My complaint is that there 
are too large a number of boys and 
teachers are not bestowing proper 
attention. So the boys when they 
leave the schools and reach the 
colleges find it diflHcult to manage. 
My feeling is that the boys are not 
to blame but the teachers do not play 
their part. In several schools where 
the boys do not flourish, when I ask
ed for an explanation I got the 
reply, how can we attend to these 
boys; they do not study at home; are 
they studying at home or are they 
palying?’. I know of so many boys, my 
own wards, who have been devoting 
a lot of time to education at home 
and yet at college they were not far
ing well. I find that even in the 
case of boys emphasis is being laid by 
the teaching staff on their study at 
home. Therefore, I think, it is not 
just to say that it all depends upon 
what they are taught at school or 
college. It has become a recognised 
practice to say that attendance in 
colleges and what is taught in the 
colleges are important and that they 
cannot be obtained at home. As I 
said before, when I approach«d the 
teaching staff for explaining as to 
why certain boys are not flourishing,
I was asked to see that they studied 
at home. Therefore, the teachers 
themselves are asking the boys to 
study at home and do not emphasise 
much on what they propose to teach 
in the actual classes.

As for girls’ education, the same 
difficulty is there and most of the 
girls become misfits. They are not 
good at home and the teaehing that 
they get in the classes is going on 
deteriorating. So, they are neither 
here or there.
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Mr. Deputy-Speaker: I am afraid
the hon. Member has not got any 
personal experience in this matter. •

Shri C. R. Narasimhan: I am a
guardian of boys and girls. In these 
matters, more scope should be given 
for private study and the Centre 
should collect all facts about these 
things. Though the current Five Year 
Plan visualises some progress, nothing 
has been done, and Government have 
no information whatsoever to give on 
the floor of this House in this matter. 
I hope things will improve hereafter 
by the efforts of the Ministry of 

. Education and the University Grants 
Commission. '

Shri Dhulekar (Jhansi Distt.—  
South): I beg to draw your attention 
to some of the salutary recommenda
tions that have been made in this Bill. 
When this Bill was first introduced 
in this House and clause 3 was put 
in, to the effect that the Central Gov
ernment may, on the recommenda
tion of the University Grants Com
mission, declare some institutions in 
the country, which are of national 
importance, as imiversities, there 
were two provisions, clauses 22 and 
23 side by side with clause 3. In 
clause 22, it was stated that only 
universities which are established 
under an Act of the State or under 
imHur clause 3 will be entitled to 
any Central Act or declared as such 
confer degrees. In clause 23 a prohi
bition was put that any institution 
which calls itself a university today 
will not be entitled to call itself a 
university unless it is established 
under a State Act or a Central Act, 
I approach the hon. Minister of Edu
cation and stated that by putting 
tiiese three clauses in the Bill, while 
on the one hand you are doing a good 
thing by proposing to declare certain 
big national institutions as universi
ties, on the other hand you are, by 
the provision in clause 22, prohibit
ing them to grant degrees. I am 
referring to the Directory of Institu
tions for Higher Education in India,
1954, and in that a list of the univer
sities is given and side by side a list 
of non-affiliated institutions is also 
given in which there are two classes

of institutions. One class of institu
tions is wholly governmental and the 
other class is partly governmental
and partly private, that is to say, 
there are big institutions in India, 
respectable and influential, which
are getting recognitions from the 
State Governments as well as the 
Government of India and also are in 
receipt of grants. Among these non
affiliated institutions there are insti
tutions like the Kharagpur Institute, 
Hyderabad Institute »and several
others, which are conferring * 
degrees— B.Sc.(Hons.), M.Sc.(Hons.)
etc. .... ,6.,.

"’B Shri N. C. Chatterjee: What about 
Ayurvedic Universities? 

ne Shri Dhulekar: These are govern
mental institutions. In the second 
class, which is recognised and aided, 
there are the Sangeet Vidya Pith, 
Ujjain, (Gwalior) the Queens* 
College of Benaras, Calcutta
Madarasa, Jamia Millia, Jhansi A yur
vedic University and several others 
which are conferring degrees. I 
approached the hon. Minister and 
pointed out that under section 22, you 
have stipulated that no institution in 
India, which is not a university esta- 

' blished under any Act, can confer 
any degree and so you will be doing 
away with all these institutions in 
India which are really ^ in g  very 
good work because they are all tech
nical, some relate to music, some to 
engineering, some Uy medicine and 
some are physical culture institutions. 
The hon. Minister was pleased to 
a cc^ t the suggestion and in clause 22 
an amendment was put- in tbe 
Government that all the degrees 
which are being conferred by institu
tions which are outside the pale of 
the universities established under any 
Acts, wiU remain as they al'6'and this 
Act will not do any harirt to those 
institutions. Therefore, the Kashi 
Vidye Pith, the Gurukul Kkngri, 
Jhansi Ayurvedic University, etc., 
w ill be safe. The amendm^t pur
ports to say that the Gk>vemment 
w ill issue a notification in which a 
list of degrees will be given, and 
only those degrees cannot be confer
red by other universities or institu
tions. •
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Sliri U. M. Trivedi: Where is that
stated?

Slui Dhulekar: In clausie 22, it is
stated:

“For the purposes of the sec
tion, ‘degree’ means any such 
degree -as may, with the previous 
approval of the Central Govern
ment, be specified in this behalf 
by the Commission by notification 
in the Official Gazette.”

Shri D. M. Trivedi: That is the
meaning that he has got.

Shri Dhulekar: The hon. Member
may think that an cimendment will be 
necessary, but the hon. Minister gave 
me an assurance that it means that 
the present universities which are 
established by law will go to the 
Conmiission and get their degrees 
registered there and a notification 
w ill be published in the Gazette that 
these are the degrees of a particular 
university and that the other institu
tions w ill not be able to confer those 
degrees.

The Deputy Minister of Education 
(Dr. K. L. Shrimali): I think there 

is a misunderstanding regarding 
clause 3 which says: ‘

‘T he Central Government may, 
on the advice of the Commission, 
declare,_ by notification in the 
Official Gazette, that any institu
tion for higher education, other 
than a University, shall be deem
ed to be a University for the 
purposes of this Act, and on such 
a declaration being made, all the 
provisions of this Act shall apply 
to such institutions as if it were 
a University within the meaning 
of clause (f) of section 2”

There may be certain institutions 
which do not call themselves univer
sities and which do not have a 
charter but it is possible that the 
University Grants Commission may 
consider them fit to receive grants 
for the purpose of development of 
higher education. The intention of 
clause (3) is to cover the cases of 
these institutions.

Mr. Depnty-Speaker: Degrees can
not be granted. That is his com
plaint.

Shri Dhulekar: I disagree with
the hon. Deputy Minister. A ll these 
things which I am submitting here 
were written and everjrthing was 
submitted to the hon. Minister. 
There was a long correspondence and 
discussion.

Mr. Depaty-Speaker: Hon. Member 
wants degrees to be granted by these 
institutions also.

Shri Dhulekar: My submission is
this. What the hon. Minister said and 
what the saving clause means is this. 
Only those degrees whi«h are notified 
in the official Gazette cannot be con
ferred by any other institution. 
But those degrees which are already 
being conferred by those institutions 
which are not imiversities today 
under any Act can continue to be 
conferred by than. There is the 
Sahityacharya of the B o^ d of Sans
krit Studies at Banaras, there is the 
Ved Tirath, there is the Kavya 
Tirath of the Hindi Sahitya Samme- 
Ian, there is the Vedalankar Acharya 
of GurukuL The hon. Deputy Minis
ter says that all these institutions are 
washed away by the Act. If that is 
his interpretation I say he is doing 
an injustice because these are all 
national institutions and crores of 
rupees have been invested by all 
people over the cbuntry from Guje- 
rat, Maharashtra, Madras and Cal
cutta.

Mr. Deputy-Speaker: Under clause
22(3) ‘degrees’ are such degrees as 
are recognised by the Central Gov
ernment.

Shri Dhulekar: Sub-clause (3)
reads:

“For the purposes of this sets 
tion ‘degree’ means any such 
degree as may with the previous 
approval of the Central Govern
ment be specified in this behalf 
by the Commission by notification 
in the Official Gazette.*'
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Mr. Deputy-Speaker: Therefore they 
may state to the Central Government 
that Acharya and others ought not 
to be termed as degrees for the p u r
pose of this Act.

Shri Dhnlekar: That comes to this. 
What the law does not prohibit it 
allows. It does not say that the 
Acharya degree cannot be given. 
Only that degree cannot be given by 
any other institution— that degree 
which will be notified in the Gazette.

Mr. Depttty-Speaker: He wants in
terpretation from the hon. Minister.

Shri Dhnlekar: Hon. Minister’s in
terpretation is nothing; it is a ques
tion of law. Law is very clear. As 
I said earlier, only those degrees are 
prohibited— degrees which are to be 
conferred by institutions which are 
declared to be universities under this 
Act; that is, the degrees which are 
notified in the official Gazette. There
fore, Sangeethacharya degree can be 
conferred by Gwalior Vidyapith; it 
could not be prohibited. I cannot 
agree with the hon. Deputy Minister.

Shri U. M. Trivedi: If Bombay
University also gives Sangeethacharya 

-degree what will happen?

Shri Dhulekar: No. It is a question 
of right; it cannot be given by the 
Bombay University. Take the Kashi 
Vidyapith. It is an institution 
which is recognised by the U .lf 
Government; its degree is recognised 
as equivalent to B.A. Jamia Milia 
degree is recognised as a degree 
equal to B.A. How can this Act say 
that such degrees from institutions 
spread all over India are not so?

Mr. Deputy-Speaker: The hon.
Member does not find any difficulty 
in the Act itself. He is clear about 
the interpretation of the Act. He is 
obsessed by what the hon. Minister 
reads into the Act. The Act stands 
by itself.

Shri Dhulekar: I wish to make my 
meaning clear to the House. It is 
not a question of a Member simply 
standing up and expressing some
thing. I gave in writing my views 
about clause 23 and I aiked about

these institutions. I shall refer to  
one case of a Government institu
tion— the Indian Institute of Techno
logy, Kharagpur which confers B.Ss. . 
(Hon.) and M.Sc. (Geology) degrees.
It is purely a Central Government 
Institute and my learned friend can
not say tomorrow that this cannot 
give any degree. Tomorrow if this 
degree is not notified in the Gazette 
or if this institution is not declared 
to be a university under clause (3) 
then this degree w ill become a 
nullity.

Dr. K. L. Shrimali; Since it i.s a 
Government institution, I may make 
the position clear. After this Bill is. 
passed, the Kharagpur Institute w ill 
not be able to confer B.Sc. and other 
degrees. Government will have to 
introduce legislation; we are already 
proposing to introduce legislation 
with regard to the K h ars^ u r Insti
tute. The whole purpose of this Act 
is that no institution which has not 
received a charter from a legislature 
should call itself a university. One* 
may give whatever degrees one likes 
but there are certain degrees which, 
must be accepted by the Government. 
That is the whole purpose of this 
Bill. Nobody is preventing any ins
titution from conferring any degrees 
they like but they should not give 
degrees which are specified in the: 
Gazette.

Shri Dhulekar: Therefore, it is
clear that no institution can confer a 
B.A. degree except the Punjab Uni
versity or the Allahabad University.

Mr. Deputy-Speaker: The matter is 
clear; any other new point may be 
proceeded with.

Stiri Dhulekar: My learned friend 
has given a new interpretation for- 
clause 23. I have, therefore, put in 
an amendment. I do not think that 
he would give a wrong interpretation 
in this case also.

An Hon. Member: His interpreta
tion is correct.

Sardar A. S. Saigal (Bilaspur): You 
may have your own interpretation.
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Sliri Dhulekar: Yes. There is clause 
23.

Mr. Deputy-Speaker: If an institu
tion calls itself Vishwa Vidyalaya 
what will happen? It does not prohi
bit the use of its equivalents or 
synonyms in the regional languages.

Shri Chattopadhyaya (Vijayavada); 
Vishwa Vidyalaya would include all 
the universities of the world-

Mr. Deputy-Speaker: A university
is called like that.

Shri Dfaolekar: With regard to
clause 23 also. I approached the 
hon. Minister in writing. There are 
three institutions in India which have 
got the word ‘university* after tiieir 
names: Jhansi Ayurvedic University, 
Gurukul University and the Brinda- 
ban University. A ll these institutions 
are recognised by the U.P. Govern
ment and also by the Government of 
India. They are receiving grants; in 
the official Gazette the worlds ‘Guru
kul University’ appear; ‘Brindaban 
University’ appears. In the Official 
Gazette Jhansi Ayurvedic University 
also appears. In the Delhi Gazette 
also degrees awarded by Jhansi 
Ayurvedic University are recognised. 
So, these three institutions are hav
ing the word ‘university’ against 
their names. So, when this clause 
was put in saying that no institution 
shall be entitled to have the word 
‘University’ associated with its name 
in any manner whatsoever, I appro
ached the hon. Minister and the Edu
cation Ministry said that there is a 
proviso added to this clause which 
says: ’

“Provided that nothing in this 
section shall, for a period of two 
years from the commencement of 
this Act, apply to an institution 
which, immediately before such 
commencement, had the word 
‘University’ associted with its 
name.**

That is, two years have been given 
for these institutions to get them
selves declared as universities either 
by .getting a legislation passed in the 
State or in the Central legiilature or

getting their names declared as uni
versities under clause ,3 of this Act.

My learned friend the Deputy 
Minister disagrees and he again puts 
a wrong interpretation upon this 
clause 23. He says that even if a 
declaration is made by the Central 
Government by a notification imder 
clause 23 declaring certain institu
tions to be universities still the insti
tutions will not be able to use the 
word ‘University’ along with their 
names.

Mr. Deputy-Speaker; r  am afraid, 
under clause 3 this University can* 
not be recognised.

Shri Dhulekar: Here in clause 3 it  
Is said: ‘

‘The Central Government may,, 
on the advice of the Commission,, 
declare, by notification in the 
Official Gazette, that any institu
tion for higher education, other 
than a University shall be deemed 
to be a University for the pur
poses of this Act, and on such a 
declaration being made, all the 
provisions of this Act shall apply 
to such institution as if it were a 
University within the meaning of 
clause (f) of section 2.”

My interpretation is this, that when 
the members of these three univer
sities approached the Education 
Ministry saying that the prohibition 
of the word ‘University’ will cause 
them difficulty the Education Minis
try granted two years so that they 
may get either a declaration under 
clause 3..........

Mr. Deputy>Speaker: No, no. My
interpretation/ is— of course, subject 
to Shri Chatterjee’s— that section 3 
does not help the universities so far 
as the name is concerned. This can
not be called a university at the end 
of two years even if it is registered 
as such.

Shri Dhulekar: My submission is
this. I was on the Joint Committee 
from the beginning to the end and 
I would say..........
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Mr. Depaty-Speaker: The hon.
, Member’s language has to be inter

preted by the House and not by the 
;joint Committee only.

Shrl Dhulekar: My submission is
that two years have been g iv ^  for 

'*coaverting these institutions them
selves into preperly incorporated or 

-jieclared institutions.

Mr. Deputy-Speaker: Declaration
imder clause 3— I do not want to take

* the time of the House— îs useless. It 
will not save the situation. It w ill 

' not enable the hon. Member to call 
'\his erstwhile University a Univer- 
.sity.

Shri Dhulekar: I am submitting,
Sir, that this saving clause was put 
in with the intention that these ins
titutions may take either of the two 
courses: (i) either they may apply
to the Commission that they may be 

^declared ‘Universities’ or ( i i) ..........

Mr. Deputy-Speaker: It is useless.
'Even if the Commission declares the 
hon. Member’s University as a *Uni- 

»versity’ the hon. Member cannot have 
t̂he name ‘University’ attached to the 

toame of the institution. He w ill have 
t̂o delete it at the end of two years.

Shri Dhulekar: So, I say that the
very object of this saving clause will 
be defeated. Therefore, I have put in 
în amendment before you that just as 

,*in clause 22 where the words are:

“The right of conferring or 
jgranting degrees shall be exercis- 

only by a University estab- 
■ iished or incorporated by or under 

,a-, Central Act, a Provincial Act 
a State Act or an institution 

.^defemed to be a University under 
,7section 3 - ....

' The' wording of this clause must 
iriSo be changed. My amendment
seeks ; jtp change clause 23 like this:

‘^ o  institution, whether a cor
porate ^ d y  or not, other than a 

. University established or incor- 
pqrated by or under a Central 
Art, \a provincial Act or a State 
Act or an ^stitution deemed to
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be a University under section
3 ..........”

Shri Veeraswamy (Mayuram-Re- 
served-Sch. Castes): Sir, the hon.
Member has taken more than 30 
minutes.

Mr. Deputy-Speaker: I took some
three minutes out of that.

Shri Dholekar: I have placed this
amendment before you for the appro
val of the House so that the mean
ing may be very clear. I do not wish 
that the provisions of the Act should 
be circumvented or evaded in any 
way. The Commission has to be ap
proached at any stage and the Cen
tral Government has to be approached 
at every stage. Therefore, when the 
Commission £ind the Central Govern
ment both have decided that a parti
cular institution should be a Univer
sity then there should be no diffi
culty if under section 3 a notification 
is issued and a declaration made.

I have placed these points before 
the House so that the Members may 
see that when there is a provision 
that such of the institutions in the 
country as are national institutions 
may be declared as ‘Universities’ that 
provision is not such that it may be
come ineffective.

Mr. Deputy-Speaker:
than.

Shri Achu-

Shri Chattopadhyaya: I would like 
to point out that though it is not yet 
lunch time there is not enough 
quorum in the House. It seems to 
have become the fashion of the day.

Mr. Depnty-Speaker: I am glad the 
hon. Member is here.

Shri Chattopadhyaya: I am always 
here, Sir.

Shri K. K. Basn: At least when
he raises such points before the 
House.

Mr. Deputy-Speaker: I thought the 
hon. Member will give a couplet. 
Now, let us proceed.
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flJhri Achuthan: I welcome ihi^
xneasure. Even though the RacSlj#  ̂
•krishnan Commission reported yeafJ?

• :back and the Government was trying
-its ?best to see that a measure of this 
:nature is brought into existence, at 
least we have the consolation that 
this measure in its present form is 
mow before us. Some hon. Members 
expressed the view that the subject 
of education ought to be the concern 
of the Centre alone. But, under the 
Constitution, if we look to the Sche- 
tdule, we will see that education is a 
;inatter purely concerning the States. 
■Moreover, in the State itself, in order 
to give autonomy to the University, 
the State Government does not take 
up directly the question of higher 
university education. There are spe
cial enactments in the States con
cerned by which the universities in 
the respective States are given al- 
inost complete autonomy. The State 
gives them grants and if at all any 
suggestions come up before them for 
amending the University Act, then 
the State Governments say: “These
are our views” and then enacts the 
^measure. So, according to me, apart 
sfrom the Centre and the States con- 
Kiemed, now we are going to have 
rthe University Grants Commission 
♦for the purpose of promoting higher 
, education in this country.

Many Members expressed the view 
ith atj t îe powers of the University 
I Grants Commission must be enlarged. 
]1 have-my own views in the matter. 
] I  do not agree with them. According 

to me-the universities are more com
’ petent, as they are now under the 
. Constitution.. to see that their curri- 
, culam or their programme is decided 

in the best- way, than the University 
Grants Commission. The Commission 
is only a supervising body which is

• meant more for the promotion of re
> search work, standardisation work

and for giving.- grants to thosQ uni
versities and-other institutions recog

' nised . under section 3 where it is 
' highly necessary to give such grants 

in the national interest. So, there is 
not much to say .- with regard to the 
composition of 1fei9< University Grants 

; Commission or t0 ’|:ive more powers

to this body other than wbat is now 
given to the universities in the res
pective States by the respective uni
versities Acts of those States.

Jfany Members also expressed the 
view that this Commission must give 
special attention to the rural univer
sities. According to me, even though 
there may be two dozens of univer
sities and a few hundreds of colleges, 
many colleges are filled by students 
coming from rural areas. Take, for 
example, my State of Travancore- 
Cochin. There are more than A5 col
leges there. They come under two 
universities, Madras and Travancore. 
If you take a census of all those sty- 
dents studying in those colleges, you 
will see that more than 99 per cert, 
of them are from rural areas. They 
may belong to the middle-class or the 
lower middle-cl£iss. If you want 
rural universities to be opened it is 
the concern of the universities of the 
respective States concerned to see 
HiHt all subjects are taught ir such 
rural universities and de Me up:n 
their location, etc. Take for ins
tance, Bombay. I have read from 
the newspapers that in Bombay they 
have opened a rural university coi- 
lege where subjects which are pecu
liar to the rural areas of that part of 
the country were included in the 
curriculum and instruction is impart
ed in those subjects. I can under
stand that. But what is the meaning 
in saying that the University Grants 
Commission must take up the ques
tion of rural universities throuf^ ut 
India. I do not agree with that view.

Then the question of language was 
taken up yesterday by many hon. 
Members. I feel it very difficult to 
agree with those Members who stated 
that the university education must be 
in regional languages. I understand 
that the regional languages must 
develop. They must flourish. They 
must have their own vocabulary en
riched more and more. 1 understand 
that provincial languages must be 
considered on a national scale. Rut 
one difficulty may arise. The sut>-
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jects of study in Madras, Andhra and 
Travancore Universities may then be 
in Tamil, Telugu and Malayalam res
pectively. If education in all the 
subjects is imparted in the regional 
languages at the university standard, 
where is the scope for students from 
other areas to go to a college falling 
under an area different from theirs 
and study there? It would result in 
regimentation. If colleges in parti
cular areas teach the subjects in the 
particular language, the regional 
language, of that area, how can stu
dents from other areas join such col
leges? Suppose, the students study
ing in the Travancore University 
study everything in Malayalam, how 
can they go to Madras and join a col
lege there where the medium of ins
truction would be Tamil? If this is 
the case, after a few years, especially 
after the S.R.C. Report is implement
ed, there will come a stage when you 
will find that, in some colleges at 
least, only students belonging to that 
particular area study in those col
leges. What I want is an inter
change or intermingling of students, 
so to say, and an all-India outlook 
must be achieved. We are always 
crying from the housetops that we 
must have a national outlook. Even 
the division of the country on the * 
basis of language, I should say, is an 
absurd proposition. Of course, this is 
not the occasion to speak on that 
subject. If you take up*the question 
of language being given undue in
fluence in respect of higher education, 
it would not be good. I can unders
tand that in the case of primary edu
cation or secondary education and 
there is the end of the matter there. 
For higher education, you must evolve 
a scheme by which students from any 
part of the country, irrespective of 
the provincial or regional language of 
the area from which they come, must 
be able to study in a college. For 
instance, suppose Calcutta is having 
perhaps the best colleges in the coun
try. How can we, from Travancore- 
Cbchin, go there if they teach only in 
Bengali? How can our students go 
over there for intermediate or B.A. or

M.A. or M.Sc.? The instruction in 
these classes ŵ ill be available there, 
only in the medium of Bengali. In 
the natural course you will see that 
there is a division. If you say Bengali 
alone, I will say Malayalam alone or 
Tamil alone.

Slwi Ohattopadhjaya: Then, what
language does he suggest so as to be 
introduced in the colleges, in order 
that students from one State may ga  
to another State?

Shrl Achuthan: I say English or
Hindi or Sanskrit. There must be 
some language which is common 
throughout India. Even now, only 
because of the English language, we* 
mingle together. Otherwise, how 
can all of us speak and understand 
in this Parliament? Therefore, this 
question must be seriously consider
ed by able men, able educationists 
and particularly you. Sir. No one 
area should be handicapped in this 
respect, because, after a few years,, 
the position will be Malayalam for 
Malayalees. They will be confined 
to that area alone so that other uni
versities teaching in their respective 
languages may not be able to impart 
education to the students or Indian 
nationals who belong to other areas 
of the country.

Thai there is another aspect. Ther^ 
are university colleges and affiliated 
colleges. In my State, for 'example, 
out of the 46 or 50 colleges, only four 
or five are Government colleges. All 
other colleges are private and are 
affiliated to the university. Again, 
Christians have their own colleges; 
Nayars have their own colleges; 
Ezhavas have their own colleges; 
Muslims have their own colleges. 
There is competition going on. Every 
year, applications for opening col
leges are pouring in. If, in one year, 
any particular community gives an 
application for opening a college, the 
next year all other communities also 
give applications for opening colleges. 
This campaign goes on there. The
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colleges of course satisfy the mini- 
TOum requirements and they are 
growing like mushrooms. That is the 
problem. Even though we have col
leges in good numbers, a time comes 
when the standard becomes low. 
Only in some colleges maintained by 
the Government, we get professors, 
the best equipment, the best library 
arrangements, etc. Other colleges are 
just an excuse and they run, ever 
trying to keep up the standard. So, 
the University Grants Commission, 
even though their powers are limited, 
must see that in all colleges the stan
dards are kept up. Even during 
admission, you must see that all 
students need not be admitted. The 
best, who are most efficient students, 
whose progress can be seen from their 
progress report and examination 
marks need alone be admitted so that 
higher education is meant really for 
those who are fit for it, and not for 
higher education’s sake, not for see
ing that the students just study and 
after a few years obtain a degree by 
passing from one class to another.

I generally agree with the provi- 
.sions of the Bill. I agree to the ap
pointment of a Commission. But I 
find in clause 6 that one-half of the 
members appointed for the first time 
.shall retire on the expiration of the 
third year. I do not find any neces
sity, especially during the initial 
stages of the Commission, for 09^  
lia lf retiring. We are just establish
ing a University Grants Commission; 
it must function at least for ten or 
15 years, and let it work up a system. 

T here is no point in a member being 
appointed and retiring at the expir
ation of just three years, when the 
whole work is .yet to start. There
fore, the system of one-l;^lf retiring 
is  not, in my opinion, worth while at 
tliis stage. For at least ten or 15 
years, you must not hav« that sys
tem of one-half retirement.

I agree with the powers and func- 
^ons of the Commission. I have not 
much to say on that subject.

Then there is the question of elec
tion. I am not in favour of election

in colleges and educational institu
tions. As was remarked by Shr! 
T. S. A. Chettiar who has had a vast 
experience in educational matters—  
he was also the Minister for Educa
tion in the Madras State— elections 
lead to very’ unpleasant consequences. 
The subject of education muŝ  ̂ be, so 
to say, devoid of politics and other 
matters of faction. It must be kept 
aloof from them. Let us see that 
the best men are nominated and not 
elected, from among the vice-chancel
lors who are competent and respected 
by all people. It should not be said 
that this man stood for election and 
lost and that man stood for election 
and won. Such a thing in the edu
cational field becomes, so to say, a 
reproach, and gives a feeling of 
detestation to my mind. It is detest
ing when you say that eminent men 
who are striving for nobler purposes 
are brought into the field of elections. 
So, I agree to the principle of nomi
nation in this body.

The point made by the hon. Mem
ber who preceded me must be made 
clear, and that is in regard to the 
degrees conferred by certain bodies 

; in this country. There are a number 
o£ institutions in the country whidi 
should be recognised for the confer
ment of degrees on students. Those 
institutions confer valuable degrees. 
It is not that all of those institutions 
came up in the last few years. They 
have their own background and 
tradition, and they do real service to 
the country in the field of education 
and there should not be any difflciiHy 
in their being brought into the fold 
of universities and awarding degrees 
to people who are qualified. T h^ e 
should not be any discouragement to 
those who are studying in such insti
tutions, and such institutions shotdd 
crop up in all parts of the country. 
Reference was made to certain insti
tutions. We are proud of them. You 
were also referring to the Sanskrit 
Sammelan at Tirupathi. TIkeFe are 
quite a number of such institutions* 
in my States also, but only step* 
motherly attitude is shown to them. 
It must not be so. As our revered 
President has remarked the otfur
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day, those institutions contain a lot of 
gems— especially those teaching Sans-

• krit— which we have not seen and 
the people claim that our forefathers 
were the writers of those valuable 
things. So, th ose. institutions must 
be revered and we must see that the 
standards are kept up and given 
couragement and that the national 
character is maintained. ,

My friend Shri Sharma was referr
ing to the national purposes. Clause 
^O(l) says:

‘In  the discharge of its func
tions under this Act, the Commis
sion shall be guided by such direc
tions or questions of policy relat
ing to national purposes as may be 
given to it by the Central Govern
ment” .

X am unable to imderstand clearly 
what is meant by “national purpose” ; 
he was referring to research and all 
that; education is meant for that But 
my difficulty is, if we use the term 
national purpose” it may turn out to 
be something political. ,I do not know 
why that term has been used.
1 P.M. '

I support the Bill and say that the 
Bill must be passed and implemented, 
so that the aim may be achieved.

Shri N. C. Chatterjee: I hope all
sections of the House are agreed that 
university autonomy is essential for 
democracy in education. But, Sir, we 
ought to see at the same time that Ibe 
agencies set up for education planning 
is really democratically constituted. I 
am afraid there we are disappointed.
I wish the hon. Education Minister, 
Maulana Saheb, had been here. This 
is a very important Bill and I would 
have liked from the Education Minis
ter, who is a Member of the Cabinet, 
some definite assurances. Otherwise, 
the House is not satisfied and there 
would be misgivings in the country. 
Of course, the hon. Deputy Minister 
and the able Parliamentary Secretary 
are here, but they are not Members 
of the Cabinet. This is a matter 
which requires tackling at the highest 
level. 'Hierefore, I am sorry that

during the five hours’ debate yester-- 
day and even today, the Educaticwi 
Minister is conspicuous by his absence;

The Parliamentary Secretary to the  ̂
Minister of Education (Dr. M. M. 
Das): I may inform the hon. Member- 
that that tackling at the highest level 
has already been done.

Shri N. C. Chatterjee: I congratulate 
the Parliamentary Secretary on his 
loyalty to the Minister. But what I 
am pointing out is this. The Parlia
mentary Secretary has been good 
enough to give ua the assurance. I 
jim quoting his language:

“Protagonists of university auto
nomy will be happy to find that 
the Select Committee has given 
full guarantee of academic 
independence and autonomy to our 
universities. There should, there
fore, be no longer any fear- of 
violation of university autonomy.”

We are not satisfied with this state
ment of the Parliamentary Secretary. 
I am not doubting his hona fides. But 
I am saying that the composition of 
this University Grants Commission is. 
such that it may easily degenerate inta 
a limb of the Grovemment and may- 
become a mere department of the- 
bureaucracy. What is this Commis- 
sic«i? If you analyse the composition^ 
you find that there w ill be 9 members 
of which not less than three members 
will be from among the Vice
Chancellors of Universities; two 
members from among the officers of 
the Central Government to represent 
that Government stnd the remaining; 
number from among persons who are 
educationists of repute or who have 
obtained high academic distinctions. 
But there is a proviso:

“Provided that not less than 
one-half of the number so chosen 
shall be from among persons whO' 
are not' officers of the Central 
Government.....” etc.

Out of the nine, one member will 
be a whole-time member, namely, 
the Chairman and there will be fou r
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Government officers. That means out 
of 9, 5 will be practically Government 
officials. We are therefore pleading 
that there should be introduction of 
greater elective element, non-official 
element and there should not be any 
over-emphasis of officialdom in this 
Conmiission, if it is to inspire con
fidence.

There are certain points ra ised  very 
IK )intedly by some hon. Members in  
their note of dissent. If you look at 
clause 14, you w ill fin d  the penalty 
clause. It says:

“If any imiversity fails within a 
reasonable time to oomply with 
any recommendation made by the 
Commission under section 12 or 
section 13, the Commission, after 
taking into consideration the 
cause, if any, shown by the Uni
versity for its failure to comply 
with such recommendation, may / 
withhold from the University the  ̂
grants proposed to be made out of r"* 
the Fund of the Commission,”

That means penalising any univer
sity for not carrying out the order or 
directives of the Commission. A  
Member from South India has raised 
a point. Supposing the Commission in 
its wisdom says that some South 
Indian University must carry on its 
teaching in Hindi and if it fails to do 
so within the time-limit prescribed, 
then will that penalty be incurred? I 
am strongly in favour of having a 
national language and Hindi should 
be made lingua iranca as soon as 
possible. I was touring South India 
this year and I had been to Tirupati 
and also to other centres of university 
teaming; but I was amazed to. find 
that there was a lot of dissatisfaction 
and misgiving amongst our friends in 
South India. One hbn. Member from 
the South is saying in his minute of 
tlissent:

“In order to clear the mis
understanding of our , people in 
the South, it should be made 
clear in the Bill itself in some 
form that in the name of national 
purpose or co-ordination, deter

mination and maintenance of 
standards of teaching, tl>e Com
mission should have no power to 
change the teaching language of . 
the university. It should have' 
every right to examine academic' 
standards obtaining in such uni-, 
versities and in controlling"

; expenditure.....etc.

The hon. Parliamentary Secretary 
said that these things have been 
tackled at a very high level. May t  
know whether this point was tackled 
at that level and if  so is the horn 
Minister, his Deputy or the Parlia
mentary Secretary in a position to  ̂
give an assu3rance that this will not be" 
utilised for any such purposes?

Dr. M. M. Das: Yes; we w ill give^

Shri N. C. Chatterjee: I am verj^ 
happy to know it; but, with due res-' 
pect to my learned friend, I say that * 
an assurance from the Cabinet Minisr- 

_ ter, a Minister of the rank and stand- 
'3ing of Maulana Saheb, would have'
5 been very welcome and very desir

ed able.

There is one other thing, and that 
is about clause 20. One hon. Member' 
was just now asking, “What is this' 
national purpose?” Clause 20 readr 
as follows:

“In the discharge of its func
tions under this Act, the Commis
sion shall be guided by such direc
tions on questions of policy relat
ing to national purposes as may be 
given to it by the Central Gov- ‘ 
emment.”

This is an ambiguous phrase an<f’ 
the Commission may be utilised for a 
purpose even beyond what is really 
and strictly a national purpose. My 
hon, friend was saying yesterday that 
^*national purpose means whateve' 
purpose Government thinks best” . 
Therrfore, Governmental purpose is“ 
synonymous with national purpose. 
That is a very very narrow bureau- - 
eratic approach; (Interruptiovs).

I
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Shri N. Chatterjee: Sir, there is 
this danger. Sub-clause (2) of clause

.20 says:

“ (2) If any dispute arises 
between the Central Government 
and the Commission as to whether 
a question is or is not a question 
of policy relating to national pur
poses, the decision of the Central 
Government shall be final.”

This is really something which 
requires clarification. I wanted to 
press the Education Minister to give 
us an indication as to what was in 
his mind and what is the educational 
policy of the Government going to 
be, so that w e may know where we 
stand. I am strongly in favour of 
maintaining the autonomy of univer
sities. We have no right, this Parlia
ment, however much may be its 

/Strength and sovereignty, has no right 
-to encroach upon the freedom and 
-autonomy not merely of the univer
sities, but also of the States con
cerned. The Calcutta University is 
functioning under the Universities Act; 
its academic standards and rules and 
regulations are prescribed by that Act 
and by the statutes which created the 
Syndicate, the Senate and the Acade
mic Council. They are to determine 
-and to say what the standards of 
university education should be. There
fore, when we say we are setting up 
this Commission in order to make pro
vision for the co-ordination and deter
mination of standards of universities, 
and for that purpose establishing this 
University Grants Commission, I 
doubt and I am apprehensive of a 
double dose of attack on the auto
nomy of both the Universities and the 
States. What right has the tlniversity 
Grants Commission, ordinarily, to 
determine standards? The standards 
have got to be prescribed by the 
Academic Council, by the Senate of 
the University. If there is anything 

^ rong, the State is there. You know, 
Sir, that in our Constitution there is 
a deliberate division of legislative 
powers and legislative functions. In 
its wisdom, the Constituent Assembly 
Jtas prescribed that University educa
tion shall be a State subject, an

exclusively State subject. Only hi 
respect of technical and vocational 
education, we have reserved it to 
Parliament, Therefore, Parliament 
can legitimately set standards.....

Dr. M. M. Das: The hon. Member
forgets to mention item 66 of the 
Union list in which this responsibility 
of maintenance and co-ordination of 
standards has been deliberately placed 
on the shoulders of the Central Gov
ernment.

Shri N. C. Chatterjee: I am not
saying that the Bill is ultra vires. I 
hope my learned friend will give me 
the credit of knowing this. If it had 
infringed or gone beyond the circum
scribed limits of that provision, it 
would have been ultra vires and I 
would have taken the point that this 
Parliament is not competent to legis
late. I am not saying that.

Mr. Deputy-Speaker: The hon.
Member is trying to establish what 
the scope of co-ordination is.

Shri N. C. Chatterjee: Yes.

Mr. Depttty-Speaker: He does not
say that the House has no right or 
this Parliament has no right to co
ordinate. But, what is that co-ordina
tion?

Shri N. C. Chatterjee: I am not
raising the point that this is ultra vires.
I am not questicming the powers and 
authority of this Parliament. I am 
saying, assuming it is intra vires, 
what is this you are doing? Is there 
not the danger of trespassing on the 
jurisdiction and autonomy of the 
University and the academic set-up 
which has been constituted under the 
University Act? Are you not to some 
extent also likely to trespass upon the 
jurisdiction and authority of the State 
Governments? We have got the 
Calcutta University Act. We have 
got the Senate, the Syndicate and the 
Post-graduate Council, and the 
Academic Coimcil, which set the 
standards, maintain the standards, 
determine the standards and co
ordinate the standards, to some extent 
We want to know what exactly is the
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intention. How w ill you, in practice, 
operate, so that there should be no 
overlapping, so that there should be 
no trespass or encroachment or, in any 
way, deflection of the rightful autho
rity of the University? If there is any '  
trouble, in Calcutta, Dr. Roy’s 
administration of West Bengal would 
look into that. If there is anything 
wrong in the Tirupathi University or 
the Andhra University, the Andhra 
Government will look into that and 
the Andhra State will look into it.

There is one clause which has been 
put in by the Joint Committee which 
I do not like to be there. I am draw
ing your attention to page 4 of the 
Joint Committee report where it is 
said:

“The Committee consider that 
the U n iversity Grants Commission 
should have power to deal not 
only with constituent colleges but 
also other colleges affiliated to  the 
University.”

I know, Shri H. N. Mukerjee has 
commended it to the acceptance of the 
House. I am asking this Parliament 
very seriously to consider whether you 
should accept it. What is this power 
that you are giving to this Commis
sion? You are giving power to the 
Commission not merely to deal with 
Universities, but to deal directly with 
affiliated colleges. I am afraid you 
are going too far. You are really 
embarking upon dangerous ground 
-which will lead to undesirable con
sequences. In page 2, clause 2 (f) 
says;

“ ^University’ means a Univer
sity esta)Dlished or incorporated 
by or under, a Central Act, a Pro
vincial Act or a State Act.....”

I have no objection to that. It pro
ceeds:

“.....and includes any such
institution as may, on the recom
mendation of the University con
cerned, be recognised by the Com
mission in accordance with the 
regulations made in this behalf 
'mder this Act.”
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'Therefore, you are giving power not 
merely to deal with the Universities, 
but to deal directly with affiliated 
colleges. I am submitting that that 
would not be right. The wording is, 
“institution as may, on the recom
mendation of the University con
cerned,, be recognised by the Com
mission.” We all know that he who 
pays the piper may call for the time. 
Therefore, in the garb of giving out 
doles and stimulating research the 
Universities will be, to a large extent, 
at the mercy of this Commission. 
Supposing the Commission wants that 
a particular institution or college 
should be recognised by the Commis
sion, I take it, ordinarily, the Univer
sity will not be able to stand in the 
w a y., What happens? The Commis
sion does not deal with the Univer
sity; it deals with the institution 
directly, I submit that that is not 
proper. That may lead to all sorts of 
anomalies and undesirable situations. 
It may, to a large extent, detract from 
the autonomy of the Universities and 
also make these institutions come 
directly under the thiunb of the Gov
ernment. I submit that this kind of 
thing should not be allowed.

I am strongly supporting the recom
mendation made by Shri Meghnad 
Saha and other Members for stimulat
ing rural education. There is a lot 
of criticism nowadays that our youth 
are going astray. Undesirable incidents 
are taking place in big cities. It 
happened only the other day in 
Bombay, and yesterday in Rewa and 
other places. They say that the youth 
are going astray and that the educa
tionists are not doing their duty, and 
also that the Universities have not 
been able to control and mould the 
youth of the country during the 
critical period of adolescence. To a 
large extent it is correct that the 
teachers.....

Dr. M. M. Das: May I have the
benefit of the opinion of my learned 
friend about the amendment of Shri 
Meghnad Saha?
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Shri N. C. Chatteijee: Shri Meghnad 
Saha’s amendment is two-fold. First, 
he says:

“The Commission shall consist 
of—

(a) an executive body of sev«n 
members consisting of a whole
time Chairman and four other 
whole-time experts respectively on 
Arts, Sciences, Engineering and 
Technology and Medicine and two 
secretaries of the Ministry of 
Education and Finance.....”

I wnoleheartedly commend this to 
the acceptance of this House. I think 
that is very desirable. Shri Meghnad 
Saha has made out a very good case. 
He is an educationist of great stand
ing. He occupies a Chair of the 
Calcutta University. He has held 
other Chairs. He is one of the world- 
famous scientists. He has also assured 
me that the onerous responsibility 
which has been entrusted to this Com
mission cannot be really discharged 
unless you have more than one whole
time expert. I know there is a lot of 
comment on the Law Commission 
because there are not more whole-time 
men. I also commend to the accept
ance of the hon. Minister our sugges
tion that you cmnot get any desirable 
results unless you have more than one 
whole-time man. You cannot have 
only one man for the purpose of tack
ling this problem of *35 Universities, 
co-ordinating standards, promoting 
research, stimulating industrial educa
tion and also technical education end 
also stimulating education in scientific 
and technological subjects which have 
not been explored even today. I 
wholeheartedly approve of this recom
mendation of Shri Meghnad Saha and 
I hope that the hon. Deputy Minister 
and the Parliamentary Secretary will 
sympathetically consider that.

With regard to the Advisory Coimcil, 
I have my doubts whether that would 
be not leading to duplication and 
overlapping. With regard to the first 
part of Shri Meghnad Saha’s sugges
tion, I thoroughly agree.

What I was pointing out was this. 
Uuless you remove the Universities 
from the deleterious influences of big 
urban centres where there are so many 

^cinema houses, opera halls, dancing 
places, Bharata natyam and other 
things, you cannot possibly have that 
atmosphere were education can be 
imparted. .

Mr. Depnty>Speaker: Will there not 
be a touring cinema close by?

Shri N. C. Chatterjee: When Dr. 
Katju was the Governor of Bengal, 
you know, he was the Chancellor of 
the Calcutta University. He appoint
ed me as the Chaiman of the Commis
sion to reorganise commerce studies 
in the Calcutta University. You will 
be amazed to know that there are 
14,000 commerce students in tlie Cal
cutta University,— I am not saying 
under the Calcutta University, but in 
the Calcutta colleges and when I went 
to inspect along with the members of 
my Commission some of the Calcutta 
commerce colleges I found that in a 
particular college— Shri Mukerjee
knows it very well— t̂here were 4,500 
students and there was not sitting 
accommodation even for 2,000. I do 
not know where the rest of the 2,500 
students were studying. There were 
shifts. ,

Shri Syamnandan Sahaya (Muzaff- 
arpur Central): Two shift classes.

Shri N. C. Chatterjee: Three shifts.

When I went to the University of 
Birmingham,— the greatest commerce 
university in England today is Birmi
ngham— t̂he Vice-Chancellor and the 
Professor of Commerce and the Dean 
of the Faculty of Commerce, all of 
them came and I had the privilege of 
discussing matters with them, and they 
were telling me: “Why don't you 
introduce this system which we have 
introduced in Birmingham? ” I asked 
them: “What is the wonderful thing 
you have introduced?” They said— I 
was then a Judge of the Calcutta 
High Court— “Mr. Justice Chatterjee, 
we do not give any student in Birmi
ngham a B.Com. degree imless and
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until he goes into a slum area or 
factory and actually is with the 
labourers or with the particular indus
trial concern for at least three months 
and then he submits a thesis. Why 
don’t you do it?” I laughed and 
laughed. They asked me: “Why are 
you laughing?” I said: “We have got 
14,500 students. Where are the slums 
or factories to send them to?” They 
thought I was joking. They never 
knew that this was feasible or possible.

When I went to the University of 
Paris— I do not know whether any of 
my friends have been there— found 
that they had developed it even more. 
One year out of three years every 
student must spend in the slums or in 
the factory along with a professor 
attached to a group of boys.

I’hat kind of education we want, 
tiot this kind of mass production, this 
regimentation, this standardisation, 
this kind of unsatisfactory diplomas 
being given and at the same time, to 
some extent, telling the boys that they 
have been given this imprimxitur 
which has got no market value and 
which gives them false hopes and 
false expectations. They are very 
often disappointed because nothing 
happens and they are not fit really for 
the struggle of life.

I am strongly advocating rural 
education. In the Calcutta University, 
there is a college started by the Rama- 
krishna Mission at Belur. Belur is 
just a few miles away, but they are 
practically every year standing first 
or second or high up in university 
examinations, because to some extent 
they are removed from the unfavour
able atmosphere of a big city like 
Calcutta. In that spiritual atmosphere 
of Shri Ramakrishna’s great mission 
they are doing very good work. Not 
only that. They are able to build up 
character which is much more impor
tant than merely academic degrees or 
diplomas. I am strongly supporting 
that, and I am also strongly support
ing the proposition— the hon. Ministers 
ŵ ill also help us— that there should be 
really some Sanskrit Universities 
started. I am strongly supporting the

suggestion made by a lady Member 
yesterday that there should be a 
Sanskrit University started at Nabad- 
wip. That is a sacred spot which was 
the birth place of Shri Chaitanya. 
After Taxila and Nalanda that was the 
greatest university, and for at least 
500 years it was a university of inter
national repute. I want your Tirupati 
should have a first class Sanskrit Uni
versity. The States Reorganisation 
Commission has recommended that 
there should be a Hindi University in 
Hyderabad. Of course, I am glad that 
Hyderabad State is going to be 
liquidated, but still there will be 
Hyderabad city and I hope something 
will be done to build a real first-class 
university devoted to Hindi in the 
South, if possible in Hyderabad.

The time has come when there must 
be a thoroughly new outlook. Do not 
think of the humanities or arts and 
sciences and simply carry on duplica
tion or triplication of ordinary colleges 
with stereotyped formulae and stereo
typed syllabus and the old type of 
teaching. I want that India should be 
now made fit, that our boys now 
should be made fit for new responsi
bilities. What is this colossal unem
ployment? Dr. B. C. Roy has stated 
in the Bengal Legislative Assembly 
that out of every one hundred employ
ed, there are fortyseven unemployed 
in the city of Calcutta or in the 
industrial area round about. That is, 
there are lakhs and lakhs of bojrs, 
unemployed although decently educat
ed. He was talking of the Bhadralog 
or the middle class educated people.
I do not know, it may be even more. 
Tlierefdre, in the city of Calcutta 
there are let least half a million 
educated boys who cannot get employ
ment and are starving. Something 
should be done to tackle this problem. 
Otherwise, it is no good simply giving 
them B.A. and M.A., B.Com. and 
M.Com, degrees, turning them out in 
thousands just as the Britishers used 
to do for the purpose of manufactur
ing clerks to run efficiently and 
cheaply the out-moded colonial form 
of administration for their own pur
pose. The time has come when we 
must see that this kind of colossal
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[Shri N. C. Chatterjee] 
unemployment is weeded out and they 
are given technological and practical 
training which can equip them for the 
struggle of life.
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^  ^ T!  ̂ ^  ? n ^  ^  HTfJTT 5T

q[  ̂ ?TRlft f??PTT-

ftiiFf (^fxR^^ft) ?r ^>, ?fr #%■
^  I ^ o  ^teftk 5En̂

# ^  tl^ilM (^ T R ) t  ^ ^
^  ^ I ir^ dO«hi f

^  fSj SFTRT I
^  ^  ^  % ? T ^  ^ 2: ^
»r^»^ ^  t ,  ^ ^  ^ î*^< 
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î P̂ RT ^  *î T̂  ^[+H ^
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W  ^  ^  ’HK+n ^  ^n^T 5T^ f  I ^

%»r̂ «un f  ^  «i»̂ cl’̂  <l#ift'
«lk ^  ^  ^

^  ^  ^  «f\r
'fer# I f e  ffri?T 5ft
wf̂ sptT ^  ^o <fto % snrwT t  ^

% vfiRnT ^ I  ^

¥ tf Ĥ l__̂ 5T*T ̂ T»TT ^ I W 1RW ^
^  w ix  ?rrir ? t r
1 1^ ^  ^  <?>riRT

«FR" % TO T̂TT ^  ^  

^  «fiTOT 3̂fCT? ^  m<T 5Ft % 
H.Ŵ v»nitH ( T ^ )  ^

^pn  I ^  ^  1^ ^  ^
'i>i«4<i ?rraT f  I

?RRT ^  ^ ^
^  ^  5 ^  T̂ nr
% ql-ki ^TdH ^ ^  3rrf%̂ 5PT ^ 

3f> fe ^  (^Tf^

^^^^) fpu ^
% T̂TRR ?TTM ?f|7: T̂RT f ^ S f

T̂3̂  %  ^TFR ^  ^  I ^  ^

T̂3̂  T̂TET «T><al t  ^  *Tra’«rr t̂rlT ^
lirt ^  t  f , 5 1 ^

^  V F ^  ^?rr
f  ^  ^  ^  T̂f{ I  ^  I 

% ^ 1̂  I ^  ^  1̂
firm  # w  m s (w^)
T ^  «rr ?ftT TO- «rr ^  

iTl< 1h>< ^  d<4> ^ ^  THT

STPT̂  ^  I+aHI ^TR- ^  f?rr,
?ftT w n : ( w ? v ? r t t )  f f  ^

^ift ^  I ^(HTT f^ m l ^  ^  fV  ?T^T^ 

T̂R" ^  TO* T̂*T +<.<1 ?i1t T̂T3^
%  ^IFTT ^  ^  r<Hld ?ITT I ̂

^rr^ ^  ^  f W  ^  ^
% TRT 'T^t f̂ RT %" ^T3^ %
^  T̂RT 5 I
t  i  f^  ^  ^  W t t  ^ r fw r
*Pt ^  ^T3W # r«H>^ ( ^ ^ )
^  T̂FT F̂PT

5?rr ^ 5ftr f^n*ii w !\ ^ vtttt ^rn^
f  I ^  R «n ^ «H H  (T P ^ h i

^HRlHfqi) t  I I
r̂nr ^  ^ ^ ? rt ^ iV ^  ^  

?R!5ft w r  t  ^  ^  ^  ^
(5*rf^^) ^  * fk  ^  S

^  ^  a<*H  ̂ ^^[TT ^  TT

I  ^  ^  I w  ^  sl^qi fR lft
qrf^iTT^ t  w f ^  qTl^Rm'd ^  
T O tr ^  ^  ̂ fw T  ^  t r ft t

f^FRT f w  ̂  I ^  ^
^  ^  f ^ r ^  # ift
^5ft t  f¥ ^  ^  ^  frqtt

«rk ^fw#2" %
^rriR T^nt, ^  'r  f̂ r̂̂ RT

^  ftp̂ TT 3̂fW ?ftT W  ^ ^  

tTTOT ^  ^  ^  T̂T̂
SPT ( ^ ^ )  I ^  ^  ^

^  ?ftr f i ^  %
^  frr̂ rr ^

% ^ ^  f̂̂ PRHT ^  *T  ̂ Mî r ^
«fhc ^  jfft̂ T ffV T  ̂ ’Tf t  »
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55R 3T̂  # ^  i
rft n̂r?T ^ ^  ?n?rr

^  ^  5fk

^  F̂f̂ RFT I

fVtd^O ^  ^

^̂ TFT ^f^’i f̂ r?T ^  ^RT

t  ?fh: ^ W T  ^
^̂ TFT ^  f  ^ f¥ T ^  t2[̂ *

'3rrf^ ^ ol ^  îfTRPT

W  ^  ^n^T) ^  ^JTR ^  I ^  
T̂RT  ̂ ^̂ «h)

^  ^ T̂R % f ^ ,

^  % f ^ ,  f  ^
^  5̂rr SR»TT ^

( ^ ^ )  T̂TcTT t  3TT ^  I
i  fw PTHld̂  ^  ^raw f̂ f k ^ ^
f^P  ̂ 5TR ^ftr VftRPT ^
% T̂PT 5̂fr 5T^n5to P̂RTT ^  \

^  ^  T̂OcTT g f v  W  VpRHT
^  TT ^  t

V?: i  I S ^  ^  ^  ^  fe?T

TO" 5  I W  ^  P̂TR’ (̂TZ 5̂TT ^

f  I W  ^  ^ ^
I  «fK ^

if|^ ^  T̂PT I  ^  2|?V

^  ^  ĤTftsr ^  <ar3T̂  ̂ t̂\x
^ <̂ VT ^ P̂PT I

3RR I  1̂  T̂OT ^ W

rm fhr f t
^  WTT cT̂ T̂ flTT ^Fft

|, ^  ^  ^
(9ff̂ <̂ »«iJ ̂  f  3 f^  7̂T*T

I  I ^7  ̂ ^  ^  ^  l^vjcfij l̂rl s^

^wrN* ^rf?T^ I  I

^  3̂=2n̂  #  %2rr |

^  ^  ^

^ 1 ^1  J  I #f%7T ^  3TTq^

?  ^  i f ^

f ^ f w w t ^ s i r r  

^  rR f ^ ^  ^  f  7̂T »T ,̂ 5?T 

^  ^  ^3TW fTTt€^ ^  ^  W  fT3V 
^  ^ rm  3iT$' ?fh: ^  qr ^  

ftv̂ TT 5TT̂  ?nf^ 3ft 
?T5iT 5TR ^  ^  ĉ rPTY 3rr^ f^^rr 

^  ^  I

Mr. Deputy-Speaker: Babu Ram-
narayan Singh.

Shri Veeraswamy: I have been try
ing to catch your eye.

Mr. Depnty-Speaker: He is th»;
older of the two.

^
W  ^  T ^  f  ??1t 
^  t ,  ^  ? im  ^  ^  ^
?TW5c ^  t  t  ^ rm r

*FT?TT ^  I

?Tr3T ?TT5 »firT ^  f" 
^  1^ I 5R

^ T ^  ^  ^  ^  ^
Wft ^PnvfNrfT ^̂ 1 l̂»R-

^  f w  ^  ^ ^  q;s% ^
5TR ^ f^F  ̂ »̂75̂  ^ I SR’ %

^  ^  ^  1^ ?TT3 ^  ^  JTT
t  ^ ^ a r w r  ^  >ft f i n t
T V ^ ^  ¥To T T ^  5RTR ?ft 

1^ ^  f  ^  f e r r  M4fa

^ ^  ĝ TTT ?T  ̂ 1 ^  t  I ^«5R

zftjpTT ^  f  ?lK ^
FRTT f̂ Ĵ TT T̂?»TT ^f+H A 

5̂nT?RTT  ̂ r̂f̂  ^  ^  >3̂ TT +<HI ^
^  ^  ^  f w r  ^ ^  q f ^ ^

f w  ^  t  I f̂ rerr
m  =#3T ? HTH<4dT ^

«jin# 1^ ^  w  ^  ^  TO #' 
^ <. ^ , f^TT ^  ^  ̂ ^
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^  t   ̂ ^  

^  ^  iittr ’TT ĴSPTT
w r  f  I ^
iS T ^ ^  3R- ^

f̂iT35T ^  ^  ^

f t  I %ik ^  ^ s F R

^  ^ T f ^  «IT I ^

^ r f^  ^  f̂ RTff ^  ?TR^

T^r ^ ĤnTcTT
- i  5 g f ^  >dH^«W ^  T R

-^Pi^RkA "WT r̂rar \ ^
- f̂n<^I f̂cql ^  5̂T»T ®(f̂ l

w ff¥  ^  ^Fw ^  f
^  snFTT % I  I t̂th: ^T 'T^  
^Fcpfy ffRT I 3PTt di«5 <. ^
■«T f̂tr. ^ f%

^ rc tf w f  ^  5R5TT ^  I

# g ’̂TTTt’ ^  ?R^

^  t  ^  ^  ^
?ff «T»0^ w n "  2T7^ ^ fhrrf

<fft ^  ^  ^  f^RTT ^  3 H T  f®FTT
êrRTT I ^n?!JK ^  ^  ^  ^  5f77:

^  %t(K # ^fcT ^  ^

: ‘>ft ^  C  I ^  5T§f ^  f ¥  ^

^  *n^ "hOf W7T ^ t33» ^
■f̂ TTT ^ fe n r  ^  % ^Phh

^  ?PT?raT g  f ’̂ ^ r̂rd' ^
?ft ftnar *?r ^

^ T  I

5TTT I # T

ÎNr ?fV̂  ^  ?it o t  ^
^  ^  sTRtPrfVc^ ^  I #  ^rnim r 

j  rR^ ®Ft f^ îRTT ?T^ ^ *
^m\ ^  5ft W (^  ^

^  I 5SW 2T| ?TRT

?Tff =^Tf^ I ^  ^  tR
f^ W r  r̂̂ rTT ? fk  ^  ^

^  ^  q R  I %m
t  f%  +r^9m ?  ^ T W (V  Ŵ Wi. 

f>T ^ T f^  ^  ^R^TT ^  srM ^ rf^  
^  I #■ 5^5^ f m  ^ ^

^ R ^  5FT w r  ^  f̂ TT t  ? ^  ^
ŜTOT ^  t  ^  ^  ^  ^

f w  5Tprr ^ T f^  <R ^
^ c f  ^  I ^ + -R t ?TW d ^

^  + id i  I ^  ^  ^  ^  ?fW f ^  

t  • ^T W  ?T̂
I  ? 5nfH*i^H ^  ^

^  t|  t  ^  ^  ^  f^ t o rl ^  T ^
f ,  T ^  t ,  ^  t  5ft
r*<rHw< I  ITT ?r^ t  ^

^  *T  ̂ qr ^
^  I ^  ?r^T I  f% «rtft 3jg^ 

^  = '̂\  ̂ 3T  ̂ I

^  fiTPRR: w s^  % ?»W  2FT*T
*er ?N ^  ^rr^ ^rf^ ^rf^RH 

% ^  ?T ^ERVR %
% ^cfrfsi^ ^nr i

5ft tR qfW  ( u ^  sRfhsRf)
apT 5jrfT W  «TT I #  |  %

3W CRT ^  5P^ ^  «TTJf
( ^  ^ )  i  ^  1̂73FR

t» ^  ^  « R w  ^  ^
«rrr wift t  1 ? f t  f ^  t̂tr ^

( ? R ^  ^  ^ l )  JTf
T̂Tfi ?ft rnPi^d?; (inft

?PR ?rrT ^  5ft ŝitkT I fff
^  ^  ^

^  f s tw  ( ^ ^ )  I ,  qT<T̂
^  5TPT ^  =qrf^ \ m  ^

^  JTT qr€f l i l t  qT ^  ^
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^  ^  ^  ^

ftr ^  Jncr ^  t ,  55TTT ^
^  ^  i #' 

^ n r w  i  ^  t  ^  # 
>̂TT ^srrf  ̂ ^  ^  ^rfiRH 

^  t  ^  ^ «t»K  t̂ TT

^ T f ^  I ^  W  t
^pfim  ^  e. ?TKfft ^  I ^

3Tff wmx =5T^ t  ^  ^
^  'Ts ^  ??tt'^ I ^  r̂r̂  x j^  ^

iTpir ^  F̂t i i W  ^  t|  f
fzff%  fe lY  ^  %5TT % ^  f̂TjftcT

T̂TTTT 5̂T ^  ^  n̂dtRT ^

?rnTT qr ^

^  I ?r*ft
^  f^nf ^ <s?rnTr, sqxhrfrv 
(5fh><^l^ sq^FTT) ^  ^

3ft ?frn̂  ^

% ^m*T ^  TT ^iK^R

%  ^TR T ^  ^  STT^T I ^  3T^

5̂ *11 I eft *Pt ^»HT

I

4  eft' ^ftsft «TRr *f»^ai ^  f%  5n^

*Ftf «i|Pw ^  ?T?RT ^«fiT

f f t r  HPT ^  f  ĥ" ^  ^Rrf^nrf

^  ^r*Rft ^  I ^  Hh^ trrv T T  ^  *fl^ci

^  ^  €t<̂  ^  ^ \ ^

VflR H  t  T̂R ^
wfm ^TRT I ^

t  ^  ^  11 
^  <f>^  ̂ ^

^  -mr^4 ?ftT ^  ^  ^  ?TT^

TTf^ ’s n f ^  I ^  ^  ITTTO H 

n»<»ii I

*T »Tî i ^

^ r̂tr i f l r  SIT (̂4|+ ^TTTOff ^  %5fT

f H t  I ^  I 3T^ tR

^ fW  #  Cr^ ^  ^  ^  I  %SST

p^  I ^  ^  ^  t  I
^  ^  T̂RT *pf)' f  %  ^TRIT# 

f  ^  ^  ^  ^fW T plT I
H ^  r̂^T^T^TTH

?T^ *T ?ftT (̂W ^
t  %  ^nf

^  ^  ^* lN 4l< l St’T t̂*TT \

f  I ^  ^

W t  ^  f^i^T ^RT I jTST ^  ^  ^

^  ^RTft W^^ ^  ^ 3 ^  =^Hrf 
f^n<l feTT IV'-MMI ^  f ^  T̂PT I 

^  T̂̂ PTWT f T̂̂ RT
^rrf^, f^  f̂ifvRpT ^  <rffer*i»r<
^ 5̂TPT ^Tpft 5flN> ^

^  t  • ^  ^  ^
f^eRW ^  (^mT3r-
^  ^ )  %  ? R ^  ^  ^  ^TTf^  I

^  r̂ra f% ^  ^  #

(qcllf^iTl *TT ^  T̂2T ^  «̂f>nl
t  I ^  ^  ^  f^^TPff

^  ^  R̂T»TT ^  ^rrf I # m̂̂ RTT 
^ ^  f̂ PT eft ^  ^
^  ^  ^rrf^ \ ^  ^  ^

^  ^  ^  ^̂ +dl f  I

?nit *Tff ^  T^ *rr ^  %5rr

*4i^0 H  ^Ptla ^  ^  I q^la 4 m l

^  ^  ?T^ t  I ^  1 ^  #

^  ^  t  %  ^  ^  I

vrŝ  T O  11 ^Rp?t eft ^ ft^rflrf^  
fireteft % «rf^rn: 5RRT ^  ^ T f^  
f% fe r r  P'f^R ¥T wnj w t t  ^  ^  
^  ^  ^iFh^ ^ ^  wm
fq^lf^*Tl ^  r̂*TR ^  ^  f̂ T̂T 
'STPTT f f t r  WTK ^

^ ^  T O  ^  ^  SRHT ^
f%eTT®T V^!«TT "Ffe^T ^  »T^

I

^  ^  ^  ^  ^  
^ 3 ^  t  f¥ ?rT3R>̂  % fgimff 
TTfS" 'R  ^  I #  ^ft^ H*rf?T ^  <71^
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I t  i  ^

t  ? ^  t  I ^ T

^  ^  ^  ^R^TT I  I ^  TTPT

I ^  vfW ^  ^  '5ift

^̂ 4>T VnTn"  ̂ fV

%  >3^T^ ^  I ^

^  vFTPTT t  I A ’HiMti «tv^al

f  ?TN ^  ^  q r

I «iY?T ^  ^

f  I #  ŝrnr f  ittvt

^  ̂  r»idHI ^  ^
%  a n ^ K  ̂  t  I ^  ^

*IT ^  f?RT ̂STTcTT ^ ^

5 T 5 f ^  %  ’RTEnr q r  i m x  = ^rt9 r 

3 f ^  ^  ?ft 5T vr^  % %nmx
-«4iw< 3 1 ^  ?Tt

% irm R  «iT, iTl4»̂ < r̂r

3ff I

«TT^ t  I

«fVr # ^  ^HSRft % ^nmr «tt ^fN^ 

^  f  1

^  M ^H ’ H t  3 |^T^-

WT̂  ^  ^ *5T f% f^lT % '̂ iR m

^ u m  t  ^  ^  \ feR T

^  fa41^ t  I 'm K  ^  t  ^

*TT n̂<?n ^  I M il ^  n̂<?n

^  » f t ^  ^  Ti|t t  I ^

^  %  T̂5f% ^  ^  ^  ^  ?Tf

^ »T̂  ^  T̂̂ kTT ^  ^̂ ft ^  *fWh"
=^^RPft ^  t  I IT^ V [ ^  ^  ^

^  ? fk  T ^  w t w  ^rm ^  ^  
? n ^  1

5t1t f%OT ^  ^  I ,

I?RT 12 p | ^  i  5 ^  ^  
iT f f ^  %  ^  *H|'h 1 ^

I  ^  Tj^T ^  =^Tf^ ? rk  

^  t̂ TT I ^ TO f̂ Tĵ rr

^  =^Tf^ ^  ^  t  >
^’TT^ ^  ^  f^3fTT ^ jfV

^  f^m ^  ^ r n ^  i 

1 ^  ? rm t ^̂ TPTT I
JTi r̂

^  I ^  ^

q?Tf ?rk t̂rtrt % ^  ? r w  

fT  rR^ ^ f^rd^, * fk  ^ '
Sri^RmH ^  ^5IT^ I  I ^  %?fTT 

I ^

f% hI<̂ I *f ÊR’fRT f%̂ I%?rT9PT ')■ I 
A w ^^TTOT ^

^  ?fiT f[H ft ^5FI^ ^  ^  ^  I

Ŵ T̂K %  ^  ^  W  

^  I qrsr ^  5IK #
1T6A ^  ^̂ *TT, ^ ^ tf

q?# 1T5TT Tt̂ TT «fk ^

f̂T^ t|»TT ? ^  ^  fTT̂

3ft «i-^i ^  W f  3TT

5 ^  f̂ n;r ? ^  d̂»ii w^nr
^  T ^  t ,  ^  ^  ^

^  ^  t »  f f n ^  ^  ^
^  AiPki ^  7 ^  5 , ^  f%̂ T f̂ PT I

^  ^  ^  i r ^  ^  fW T ^  T^
^  ^3RTR ^  ? 

^  cqg^TT ^ *1^ <>̂ *il f  ^  
^  ^  ^  t  ? ^?TRt

f w  J T i ^  ^ r n ^  ?fh-

#  ^  =Enf  ̂ I ^  ?ft ^  ^
^  ^  5 R ^  I

^ ?r^ ̂ T ^  ?ftT T̂cf ^  ^  ^
^ 3 ^  I «ft ^ " ^ a r  spT ^  # ? n «R

I  qTt%37T%ft ^rr^ ^
^TPT HHI I

^  r̂f^ypnx ^ ^  ?ft ^ ^trtt ^n»r 
^  #  ?rr# I f

21^ 'R  ^  ^  fr> ^  »n:wnT
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^  f e w  ^ ’TTfW^ETt

T̂TRT ?T^  ̂ 5 ?ft

^  #^nr?T ^  ^
^  ^  ?TR #■ I $  ^

i  tftr t  ^T ^
^  ^  3rf^«PR I  I 

^>T^T I ^Tf ^  ^  f

I^STRlfy I
1W*T # ^ R  3TPTT,

^rtr ^  ^  ^  f^P^ îTW ^ T̂RT
^ ^ o T T  W  ?ftT arrar I
^ T̂R ^ rf ■̂RT ^  ^ *rr f%

11̂  fir q^T, ^^TT 'r i^  i 

$  q r f w ^ t  ( * r k )

^  fr  I T r f w f t

^  ^  *̂T ^ rf^ ,
^  ^ n f^  1% ̂ R^nr 7if% n̂^Rr

V ^ 1  ^  TO 71^ ^  t  ^
^  ^ftr ih  ̂  Ti^ ^  êrr-

^  I T̂ff ^

*inf^ TO 'Tri%̂ TTO

^  1̂*1̂  rTR TRT WIT ^
«rR«f)T TRT WHTTT ̂  ^  I

3TW ̂  ^ T f^  I »̂TR

^  ^  ^rrft ^rf^

ŝrrf̂ q' ?ftr F n ft ^rfWr^ft
^ 'V  ^rrf^ f¥  ^'<+R w f ^

^W| ^ f v  ^RVR ^ ^
*T5 ’Tif̂ VrtfdT I

2 P.M.

fftr s r fw  f̂ «T̂  ^ ^
'̂Y f5T#̂ 5T f̂ lHTT ^TfdT |  !̂ftK 3RTT

f% <fhff »T ^  ^ r ,  ^ f^ w
^  ^  $R>R ^ ^  tbrow ^

^  R̂ftr ^  t

f*f> 3TÔ  ^ r̂f̂ T®rf%<irt *r>̂ ti 5 ,

?ft ^ 'qig^l f% ^

=nwr «ft̂  ^  '•rnr 1 ^
^  A WTT ^rmjr ^ptp t̂ f  1

Mr. Depoty-Spcaker: I call upon
Shri Veeraswamy and after him I will 
call upon Shri Gopala Rao.

Shri Veeraswamy (Myuram— R̂e
served— Sch. Castes): To catch the eye 
of the Chair has become a prx)blem 
with me.

Shri M. G. Vaishnav (Ambad): 
What about the chance for this side, 
Sir? *

Mr. Depnty-Speaker: The position
is this. Dr. Suresh Chandra raised 
this point earlier and I have been look
ing on this side and on that side, but 
it is only Shri Vaishnav that gets up 
now on this side. If no one gets up 
on one side, what can I do?

Shri Veeraswamy: Though to catch 
the eye of the Qhair is very difficult, 
somehow I succeeded in catching the 
eye of the Chair because of my cons
tant attempt.

Mr. Deputy-Speaker: The complaint 
is that the Opi>osition catches my eye 
more often than this side.

Shri Veeraswamy: It is also because 
of the sympathy of the Chair towards 
Members like me. I am here not to 
welcome this measure but to oppose 
it and I register my strong protest 
against it on behalf of the South 
Indians, more especially on behalf of 
the Tamilians.

An Hon. Member: Including the
Chair.

Shri Veeraswamy: This measure has 
been opposed by most of the Vice
Chancellors of the Indian Universities.

Dr. M. M. Das: That is wrong; the 
hon. Member is giving wrong informa
tion to the House.

Shri Veeraswamy: There may be
some who welcome this measure, but
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[Shri Veeraswamy] 
the educational experts of this country 
have registered their protest against 
this measure because it is going to 
control the autonomous University 
bodies existing now in the States 
through the University Grants Com
mission. It is really surprising to me 
that the party in power and the Gov
ernment appear to be interested in 
higher education and in the improve
ment of the" standard of education of 
the universities. It is a well-known 
fact that the party in power has arous
ed a great contempt and hatred for 
English, that beatiful and excellent 
language which has elevated us to 
such an extent as to be a great nation 
in the world today within a short 
span of time. Since Independence we 
have been able to make ourselves felt 
in the comity of nations not because 
of Hindi but because of English. This 
measure is an attempt, it is vividly 
clear to me, to dominate over the 
regional languages by Hindi.

Pandit K. C. Sharma (Meerut 
Distt.— South): You can put up with 
English but not with Hindi.

Shri Veeraswamy: The University
Commission is going to make grants 
to universities and compel them to 
introduce Hindi, in course of time, as 
the medium of instruction in place 
of English or the regional language.

Dr. M. M. Das: Is that written in 
the Bill? •

Shri Veeraswamy: It is not written 
in the Bill that the Commission will 
recommend to any university the 
measures necessary for the improve
ment of university education and 
advise the university upon the action 
to be taken for the purpose of imple
menting such recommendation. There 
are two more clauses. Clause 20 says:

‘In  the discharge of its fimc- 
tirns under this Act, the Commis- 
siun shall be guided by such direc
ti ons on questions of policy relat
ing to national purposes as may 
be given to it by the Central Gov
ernment.

If any dispute arises between 
the Central Government and the 
Commission as to whether a ques
tion is or is not a question of 
policy relating to national purpo
ses, the decision of the Central 
Government shall be final.”

If wisdom prevails on the Commis
sion not to compel any university to 
introduce Hindi as the mediimi of in
struction, the decision of the Central 
Government w ill be final; that is, they 
can compel the Commision or the 
univeraty to accept Hindi as the 
mediunr^of instruction.

[P a n d it  T h a k u r  D a s  B hargava  in 
the Chair,]

Dr. M. M. Das: May I make a cate
gorical statement that the Government 
of India has not the selightest inten
tion of making the mediimi of instruc
tion in our universities a subject o f 
policy? I will deal with this in my 
speech later, but as the hon. Member 
Ijas referred to that point now, I think 
it desirable that I should mention it 
now.

Shri Veeraswamy: I would suggest 
to the Government to provide speci
fically in this measure that Hindi will 
never be imposed on any imivefsity as 
the medium of instruction and that 
must find a place in this Bill so that 
we the people of Tamil Nad may be 
free from the fear of the domination 
of the North over the South.

Shri V. P. Nayar (Chirayinkil): 
What does the Parliamentary Secre
tary say to this?

Shri Veeraswamy: Every hon. Mem
ber coming from the South knows 
very well that the standard of edu
cation both in high schools and col
leges there was and is the highest in 
this country, and so also the stand
ard of education of the Bengal Uni
versity is very high. But I can say 
without any hesitation that when you 
compare the present standard of edu
cation in our schools and colleges with 
the standard of education during the 
British days, it is far below and this 
is because of the contempt and hatred
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being aroused among the studei^s to
wards English. Now the affection for 
English is decreasing and people are 
being told that English is not going to 
be in India and it w ill never occupy 
a place of honour in India and it is 
Hindi that will become the national 
and official language. So the students 
think that English is not going to help 
them and that it is Hindi that will 
help them. It is this thought that is 
being developed in the minds of stu
dents. If the Government are really 
interested, if they shed real tears 
over the deteriorating standard of 
education in our universities, and if 
the tears are not crocodile tears, I 
would suggest to the Government to 
give up their madness for Hindi, aver
sion towards English and not to inter
fere with the autonomous bodies, that 
is, universities in their administration. 
Leave the imiversities as they are, 
allow them to work as they have been 
doing and as they like to do in the 
future also.

Dr. Saresh Chandra (Aurangabad): 
The hon. Member has taken his oath 
of allegiance to the Constitution but 
he is speaking against the Constitu
tion.

Shri Meghnad Saha (Calcutta—  
North-West): May I rise on a point 
of order? Here is a very important 
Bill being discussed. Neither the 
Minister is here— he has never listen
ed to any of the speeches on the Bill—  
nor the Deputy Minister is here. We 
here are speaking to empty benches 
and are going to take decisions. I 
think you should send for the Minister 
or the Deputy Minister.

Pandit K. C. Sharma: The Parlia
mentary Secretary is here.

Mr. Chairman: This is not the first 
time when complaints of this nature 
have been made. Many Members have 
adverted to this subject and the Chair 
also has many times said on the floor 
of the House that ordinarily the 
Minister in charge or other Minister 
should be present when a discussion of 
an important nature takes place. At 
the same time the CJhair has got no

power to enforce the attendance of 
any particular Minister here. This is 
the difficulty. The Parliamentary 
Secretary is here, he represents the 
Department and he represents the 
Minister also, but at the same time it 
is quite desirable that when an impor
tant question like a Bill of this nature 
is discussed, the Minister in charge 
and other important Ministers should 
remain present in the House— T̂he 
difficulty is that I am unable to enforce 
the attendance.

Shri V. P. Nayar; Unfortunately, i t  
is only the exception that the hon. 
Minister in charge of the Bill is pre-̂  
sent; the rule is that they are absent.

Dr. M. M. Das: I may submit to you 
that the hon. Deputy Minister was 
here; he has gone out for taking his 
lunch like other Members. He w ill 
come back again within a few 
minutes.

Shri V. P. Nayar: You do not want 
lunch?

Mr. Chainnan: The complaint is not 
against the Deputy Minister who w ar 
here for such a long time. The real 
complaint is this. The hon. Minister 
in charge is not here. The Bill iŝ  
extermely important as the hon. Mem
ber himself said. It is very desirable 
that the hon. Minister should listen to 
the speeches here and come to con
clusions in respect of composition, etc.,. 
of this Commission. In his absence- 
it is very difficult to impress only the- 
Deputy Minister and the Parliamen
tary Secretary because the Minister in 
charge of this Bill is not here. It is 
he who really can influence the deci
sion of the Cabinet also in this res
pect if necessary. It is a most impor^ 
tant question and if he is not here it 
means that the Members are speaking 
almost to empty benches. It is not 
desirable.

 ̂Dr. Snre^  Chandra: As the Bill is  
very important as you have yourself 
said, and as the Minister in charge of 
that Bill is not here, may I suggest 
that this Bill may be postponed until 
the Minister comes here. Otherwise 
what we say today here will be of no 
use. We are going to pass a measure^
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which is going to affect the whole 
educational system of our country; it 
is not like Grants Commission in U.K. 
where it is only a disbursing com
mission.

Mr, Chairman: The hon. Member 
may continue.

Shri Veeraswamy; This is an impor
tant point which I hope the Parlia
mentary Secretary will convey to the 
hon. Minister and ask him to be pre
sent here at least during the clause 
by clause discussion so that he will 
understand the spirit of discussion over 
this measure.

My hon. friend coming from Travan- 
^ore-Cochin a few minutes ago wept 
over the conditions obtaining in our 
country and said that regional langu
ages were going to become the media 
o f  instructions in all institutions. He 

. Tegrettted that for one reason that our 
students could not go and mix with 

-other students because the medium of 
instruction will be the stumbling block 
to the students coming from other 
regions. With the interest of our 

»coimtry and of the coming genera
tions very deep in my heart, I would 
tsuggest to the Government that ^ g>  
lish may be the medium of instruc
tion in the colleges because that is the 
-only force which could bring together 
•our people. Hindi is .not going to be 
accepted by us Tamils— am not 
joking— as the national language or 
^he official language and so on behalf 
of the Tamils I suggest this for the 
good of the country to this august 

supreme body of the nation that 
English may be retained as the 
medium of instruction in all 
our universities. Or I shall make a 
correction. It may be so in such of 
the universities which want to retain 
English as the medium of instruction. 
If the Government is very particular 
about pushmg through this measure, 
1 would like to suggest to the Parlia
ment to make provision that the Com- 
tnissibn will have no power, as I said 
ilrst, to compel any university to in- 
croduce Hindi as the medium of in

struction except in the Hindi speak< 
ing areas.

Mr. Chairman: Hon Member seems 
to be fighting a phantom. The hon. 
Parliamentary Secretary has already 
given out the policy. After hearing 
that, I do not think it is necessary to 
talk more and more about this.

Shri Veeraswamy; Even then I have 
got my own doubts. That is why I 
stress this point.

The Radhakrishnan Commission has 
suggested the creation of regional uni
versity commissions. This Commis
sion itself is going to be created 
according to the recommendations of 
that Radhakrishnan Commission. So, 
let there also be regional university 
commissions giving directions to the 
regional universities and this Grants 
Commission may confine its work only 
to sanction of grants to the universi
ties, inspecting the universities and 
also getting facts and figures or in
formation from the various universities 
and compiling a report so that other 
countries may come to know how our 
universities have been working and 
how our standard of education is 
improving. We may also get facts and 
figures from foreign universities and 
make it available to our regional uni
versities.

The number of members on the Com
mission to be set up is nine. My hon. 
friend, the Deputy Leader of the Com
munist Party has suggested that 17 
members should be there on the Com
mission. I would like to suggest that 
more than half of the members should 
be representatives of universities "so 
that their voice may be binding on 
the Commission. If others are allowed 
to dominate over the Commission, the 
decisions will not be in favour of the 
universities.

The office of the Chairman alone has 
been made a salaried one and not that 
of the members. It is better that the 
members are also made salaried mem
bers so that they can give their best 
attention to the proper working of 
this Commission. It is said in this
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Bill that information coUficted from 
Jln4ian amivfrsitles and foreign ones 
will be made available to such of the 
universities which ask lor such infor- 
anation. I would like to suggest that 
the information should be made avail- 
;able to all the universities irrespective 
of the fact whether th^r aak far sndh 
information or not. Are we— Members 
of Parliament— n̂ot provided with the 
^entire proceedings s)f Ihe House whe
ther we know the three R’s or not? 
So, every university should be provid- - 
-ed with the information that would i>e 
♦collected from Indian as well as foreign 
universities.

Shri G op ^ Rao OGudivada)-
Though substantial improvements 
aiave been made in the BUI in its 
present form, art the same time, at 
the very outset I would say thart
there are basic points, unless they are 
radically changed, there is no scope 
for achieving the main purpose of 
the Bill. You know, in the recent 
past there has been a great awaken
ing, enlightenment and desire in the 
•country for higher education with 
the result that with the lielp and ini
tiative of ^ e  enlightened public and 
the liberal contribution of the masses 
a good numl)er of colleges, high
‘schools and otKer educational institu
tions have come into being. But, in 
this effort, I am sorry to say, the 
Government could not rise to the 
•occasion either to finance them or to 
get further advancement of their 
institutions. Even under the present 
Bill in its present form there are no 
provisions regarding the affiliated 
colleges and I have not been able to 
miderstand what is the policy taken 
l)y the Government regarding the 
question of affiliated colleges. One 
cannot think of developing our uni
versity education— promoting «r con
solidating it, whatever it may be—  
without solving the question of affi
liated colleges. A  number of pro
blems are connected with the affi
liated colleges. We all know that 
80 per cent, of the university educa
tion is done through these colleges. 
‘Out of a total student population of

lakhs more than 3 lakhs are receiv
ing education through these affiliated

402 L.S.D-

colleges, in  the same way, take 
Andhra or any other State. Out of 
35 colleges in Andhra 32 are affiliat
ed colleges and one or two university 
colleges. Therefore, I say that our 
approach must be one and the same 
both towards university colleges and 
affiliated colleges. Some effort was 
made in the Joint Committee to im- 
prov« this position but only those 
colleges will come within the pur
view  of fliis B ill which are recom
mended by the university authorities 
and recognised by the University 
Crcante Commission. 1 do not know 
to what extent this w ill cover the 
affiliated colleges. Also, nobody 
knows on what criteria the imiver- 
^ties w ill recommend that such and 
such colleges can be given grants. 
The present financial position of these 
colleges is very precarious and they 
are on no sound foimdation. Unless 
lihe Central Government go to the 
rescue of these colleges it is very 
difficult to advance these colleges or 
even maintain thpm

The argument advanced by the 
Government against bringing all the 
affiliated colleges under the purview 
of this Bill is simply that they are in 
a good number and there are no 
funds or the funds are limited. This 
cannot be a proper argument to de
fend their case because when 80 per 
cent, of the students are receiving 
education through these colleges and 
when we are here seeking to expand 
or develop our university education 
and are discussing the whole reorga- 
misEition of the university education 
we cannot ignore this problem. You 
can accept the general principle of 
iDringing these affiliated colleges 
under the purview of this Bill and 
impose certain restrictions that a col
lege with a standing of 10 years, or 
with a certain student population of, 
say, 1000, or with certain equipments 
and certain other standards will only 
be covered by this Bill. These res
trictions can be imposed.

Coming to my second point, I am 
surprised to see that not a single 
word is there in this Bill about the 
jstaff on which we have to depend
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or the whole implementation o f the 
Bill, whatever form it m ay take. 
For the implementation of the Bill 
we will have to depend upon the 
staff— the professors, lectiirers and so 
on— of these institutions. The staff 
have to play a definite role in the 
development of our education. That 
being the case, how can we ignore 
them in this Bill. Only in cltiuse 26 
some mention is made regarding 
standards, classification of staff and 
something like that. But, if you see 
the present situation you w ill find 
that they are in a very bad condition. 
According to the information I have 
got, out of 15000 college teachers, 
6000 get below Rs. 150 per month, 
7000 get below Rs. 250 per month and 
only about 1500 people are drawing 
more than Rs. 250. I know— tiiis is 
within my personal knowledge— t̂hat 
very good writers, scholars, and poets 
who are working for the last 15 
years— some Telugu pandits and other 
pandits— are not even drawing Rs. 250 
a month. Unless these people who 
are expected to nm the whole uni
versity education are well paid and 
their livelihood is properly assured 
ultimately, they will have to resort 
to some other ways to maintain their 
families. When they are in search 
of their livelihood they are forced 
to resort to some part-time professions 
also. How can you expect a teacher 
londer such conditions to spend his 
time in studies, in domg research 
work so that he may leam new 
things to teach our students? There
fore, what actually happens is, real 
education is not being done inside the 
colleges. These students who are not 
satLsfied with the education inside *he 
collt=ges are forced t») go to private 
tutors paying them large sums of 
money. Of course, this can only be 
done by students who come from rich 
families. What about the students 
who come from poor families? Tb y 
are helpless They will not be able 
to get good education inside the c(al
leges, nor will they be able to go to 
private tutors and get good educar 
tion due to lack of money. TheT-e- 
iore, thjs question must also find a

place s insewhere in this Bill. W xezk 
any step is taken in the direction o f  
development of education the question 
of salary of the staff should not be 
ignored. That is why I. say that a t  
teast all the recommendations of the* 
University Education Commission 
regarding pay scales of university 
teachers should be applied to the afflr- 
liated colleges also.

The other point coniiected with this 
is that our colleges are imder-staffed. 
According to information I have got  ̂
in other coimtries 1:10  is the ratio* 
between the teaching staff and the* 
students whereas in our couptry—  
I do not know the exact figures— the* 
ratio is 1:50- and in some places it is 
1:70 or even 1:80. Unless some in
dividual attention is paid, unless 
some individual instructions are glveni 
to the students it is not possible for 
students to have efficient education; 
or for the teachers to give efficient 
and proper coaching to the students. 
These points must also be taken intô  
consideration and provided for in: 
some form or other in the Bill,

Another important point to which* 
I want to refer is that in clause 20< 
a question of policy relating to natio
nal purpose has been put in. This; 
clause is very beautifully vague. The- 
whole world can come under the 
purview of this clause. Many of our- 
friends raised all sorts of apprehen
sions and suspicions with regard to* 
this. Under the plea of national 
purpose they can interfere in the- 
day-to-day administration. Some- 
friends are saying that imdCT the- 
plea of national purpose they can 
change the medmm of instruction. 
It is also said that imder the plea 
of national purpose they can take 
over some universities. As far as 
we are concerned for the last fe w  
years there is a wide rumour that 
the Central Government is thinking 
of taking over Osmania University 
as a Hindi Uhivfirsity; We have no 
objection to Hindi being made the 
national language for central ad
ministration. But, with regard to  
the question of taking over th e
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Osmania University for that purpose 
It w ill be strongly opposed and pro
tested against by the 33 million peo
ple of Visal Andhra. It is better to 
make the point clear now itself. Let 
us put in concrete, definite terms 
what is the meaning of *national 
purpose*. It is not defined here and 
therefore, there is scope for every 
kind of apprehension and wrong in
terpretation.

According to clause 14 also the 
University Grants Commission can 
withhold grant proposed for a parti
cular college or university under the 
plea that their recommendations are 
not being complied with by those 
Institutions. This, I feel, is something 
like keeping some money within their 
hands and doing a sort of threaten- 
mg. Some of our friends are very 
much afraid whether there will be 
provincial autonomy in future. This 
clause strengthens that apprehension. 
Therefore, I say that this clause must 
be redrafted in a different form. 
After a grant is given for a parti
cular purpose, if the university or 
the college concerned consistently 
refuses to comply with the recom
mendations of the Commission even 
after so much persuasion, then the 
Grants Commission may take certain 
steps against that institution. In that 
way the whole clause must be re
drafted.

Coming to the last point— money—  
i  should like to say a few words. 
Last year only Rs. 1,20,00,000 or so 
was disbursed by the Grants Com
mission which is working now. The 
talks are colossal and very great and 
the funds are limited. If you want 
to fulfil the whole task that has been 
given in this Bill it would be very 
difficult unless the Commission had 
at its disposal some funds which may 
run to Rs. 10 crores or so. Other
wise, what is the purpose of giving 
so many powers and so many func
tions to the Commission? Develop
ment, promotion, consolidation and 
so many other things are there. For 
a Commission which has to deal with 
education in the whole country, un
less sufficient funds are kept at its

disposal, it is not possible to fulfil 
those colossal tasks assigned to the 
Commission. With these few words, 
I conclude.

Shri H. G. Yaishnav: The objects
of this Bill are very commendable. 
They are, as mentioned in the Bill, 
“co-ordination and determination of 
standards in institutions for higher 
education or research in scientific and 
technical institutions” and also 
maintenance of standards of teaching 
and examinations in universities. 
But when we see the powers given 
to the Commission, I feel they are 
not adequate to fulfil this task. The 
Bill is named the University Grants 
Commission BiU. From the name it 
appears that this Commission is noth
ing but a disbursing body. The task 
of the Commission seems to be just 
to find out the requirements of uni
versities and recommend what grants 
should be given to the respective uni
versities for the fulfilment of the pur
poses mentioned in the Bill. But this 
is not the only object though ap
parently the name of the Bill indi
cates it to be so. If functions such 
as co-ordination and promotion of 
education, maintenance of standards 
of teaching, examination and research 
in universities, are to be discharged, 
really this Commission should have 
been given greater powers. The 
fimctions and powers are defined in 
clause 12 of the Bill. I think they are 
also inadequate, but, in spite of the 
powers being inadequate, whatever 
recommendations are made by the 
Commission should be acted upon. If 
the recommendations are not at all 
acted upon or complied with by the 
concerned universities, what is the 
remedy and how is the failure on the 
part of the universities to be dealt 
with? Clause 14 deals with such 
contingencies, but it only says:

“If any University fails within 
a reasonable time to comply with 
any recommendations made by 
the Commission under section 12 
or section 13, the Commission, 
after taking into consideration 
the cause, if any, shown by' the
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University for its failure to com
ply with such recommendations, 
may withhold from the Univer
sity the grants proposed to be 
made out of the Fund of the 
Commission”.

So withholding of the grant is the 
only consequence. My submission is 
that the universities which are al
ready working, are working with 
their own funds. In view of the ob
jectives before the Commission, if 
some scheme is proposed regarding 
co-ordination, promotion and main
tenance of standards of teaching, 
examination and research in the uni
versities, and if that recommendation 
is not at aU followed by the imiver- 
sities, what will happen? Whatever 
further grant which may be proposed 
by the Commission to that imiversity 
may be withheld- My submission is 
that the universities which are not 
acting according to the recommend
ations of the Conmiission are not 
dependent on the grant given or pro
posed by this Commission, and if that 
point is disregarded by the concerned 
university, how are the recommend
ations regarding maintenance of stan
dards of teaching, examination and 
research in the universities to be im
plemented? So, clause 14 is an obs
tacle in the way of executing the 
duties of the Commission. There 
ought to have been more powers for 
the Commission. In case the recom
mendations which ar^ vital for the 
promotion and co-ordination of uni
versity education are not followed, 
certainly some other powers ought to 
have been given to the Commission 
to see that whatever they recom
mend in the interests of imiversity 
education and in the interests of the 
whole country is followed; if it is not 
followed, some other ways ought to 
have been shown so that the univer
sities could be compelled to follow 
the directions given by the Commis
sion.

Secondly, we see that this Commis
sion is not at all entitled or authorised 
to have any of their own policies 
executed, or to formulate their own

policies. If ^ e  Commission wants to 
put in a policy of their own, clause 20 
w ill come in its way. Clause 20 says:

........the Commission shall be
guided by such directions on ques
tions of policy relating to national 
purposes as may be given to it 
by the Central Government” .

Such a Commission which serves a 
higher purpose ought to have been 
entrusted with some powers regard
ing policy, relating to national pur
pose or any other educational pur
pose. Of course, national purpose 
regarding universities can only be 
in respect of education and not of any 
other purpose. But that too is not 
given to the Commission. It is the 
Centre which is to guide the Com
mission under section 20. Then, my 
question is: what is the nature of this 
Commission. Is it only to disburse 
money after seeing the condition of 
the universities? If it is only dis
bursement of money, then that can 
be done even by some executive body. 
Some officers can be appointed; they 
can go round the whole country, visit 
the universities and just recommend 
the allotment of grants. If this is 
the only purpose, I think this Bill 
which aims at assuming higher levels, 
becomes useless. Therefore, the 
Commission ought to have been real
ly empowered with many other 
powers than those mentioned in 
clause 12.

Then there is clause 13 which gives 
some powers of inspection. But is 
such a Commission to be given only 
powers of inspection? Again, if they 
find something wrong, they ought to 
have been given powers to correct 
that wrong by asking a particular 
university or body to take certain 
actions. In the absence of such 
powers, I think that the whole pur
pose, which though very high as I 
have said at the beginning, becomes 
rather useless and aimless.

Again, after reading the whole 
clause J2, from (a) to (i), it appears 
to me that this Commission is not at
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«U empowered to establish any uni
versity or to recommend the estab
lishment of any university at any 
place. Many hon. Members have 
said that there is a necessity for es
tablishing rural universities, a Hindi 
University and so on. But in clause 
12, from sub-clause (a) to sub
clause (i), no such power at all is 
given to the Commission even to re
commend the establishment of any 
imiversity at any place. We are 
having a very big aim of the Bill 
but powers given to the Com
mission are only of inspection of 
universities, collection of information 
from universities and so on which in 
practice, will bring nothing. That 
seems to be the whole weakness of 
the Bill. Even while recommending 
grants, there is no mention about 
recommending grants to the univer
sities for instituting free studentships, 
scholarships, stipends etc. to help 
poor students. We know that in our 
coimtry hundreds of thousands of 
students are deprived of higher edu
cation because of their poverty. The 
universities concerned cannot pay 
proper attention and there are also 
things like favouritism and so on. 
This Commission can recommend 
grants for instituting free student
ships and scholarships, but no such 
thing has even been hinted in this 
Bill. The Universities Grants Com- 
n^sion is only to recommend grants 
to the universities according to their 
necessities. It has also not been made 
clear as to what the necessities are. 
Taking all this into consideration, I 
think that this Commission should 
be weaponed with proper authority.
It would be given full authority real
ly to have co-ordination as well as 
maintenance of standards of exami
nation and so on. I hope these points 
will be taken into consideration by 
the concerned Ministry and suitable 
provisions will be made in the Bill.

Shri M. S. Gnrupadaswamy (My
sore): Mr. Chairman, the preamble of 
the UNESCO states that causes of war 
are bom in the minds of men and in 
the minds of men deferences of peace 
should be constructed. Sir, after ■ 
independence education has assumed

a large proportion. Especially, uni
versity education has assumed great 
importance. Many hon. Members 
have spoken supporting the measures 
before the House, but, unfortunately, 
I have to take a different line of 
reasoning. Nobody has raised what I 
am raising just now. I shall present
ly place the point before the House. 
The same body, I feel should not be 
entrusted with a double task, namely, 
to deal with the question of giving 
grants to the universities; and bring 
about co-ordination and maintenance 
of standards in the university educa
tion. These two tasks, I submit, are 
very very serious and quite different. 
Each task demands undivided attention 
of a body of experts, and I feel the 
same body cannot deal with tHese two 
problems at the same time in an 
effective way. Even the Radhakrish- 
nan Commission has said that the 
University Grants Commission should 
confine its activities to the matter of 
ing grants; and the matter of fiving 
standards of university education and 
bringing about co-ordination and mam- 
tenance of standards should be entrust
ed to a separate body.

Dr. M. M. Das: That is a wrong m- 
formation. I can quote from the 
University Education Commission’s 
report. They have said that the two 
tasks should be given into the hands 
of one body.

Shri M. S. Gumpadaswamy: i will
quote . from the Radhakrishnan Com
mission’s report.

An. Hon. Member: He has not seen 
that!

Shri M. S. Gnrupadaswamy; I am
quoting from page 412 of that report:

“The initiative, in seeking 
advice, should always come from 
the universities. If the Commis
sion proffered advice unsought, it 
would spoil the relationship we 
wish to see it established with the 
universities, which is the relation 
of friendship and not that of the 
policeman or even the inspector.**
My implication is this.
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ShTi M. S. Gurupadaswamy; This 
sentence would show that unless the 
universities themselves want some 
advice from the Commission, the Com
mission should not tender advice to 
the universities. Thereby they have 
not supported the idea that the Uni
versity Grants Commission should be 
entrusted with the responsibility of 
financmg the universities as well as 
tendering advice to the universities in 
respect of educational matters. I feel 
that these are two different fvmctions.

Dr. M. M. Das: For the information 
of the House, I wiU quote what the 
Umversity Education Commission has 
said:

“The only solution is to give to 
the Universities Grants Commis
sion that task of co-ordination 
with the sanctioning of grants.”

This is the language of the Commis
sion. I am speaking not by implica
tion, but by quoting the language of 
the Commission.

Shri M. S. Gurupadaswamy: May I
know in what page it is mentioned?

Dr. M. M. Das: I will give it later 
on.

Shri M. S. Gurupadaswamy: I have 
quoted from page 412 of the Universi
ty Education Commission’s report. 
Anyway, I do not want to join issue 
with the hon. Parliamentary Secretary 
on this point. I feel strongly that 
these two functions are very important 
and the same body cannot fulfil tnese 
two functions at the same time. Co
ordination and maintenance of Uni
versity standards should be entrustea 
or left in the hands of the Universi
ties themselves. I am not sure wne- 
ther taking power from the Universi
ties and giving that power to the Cen
tral authority would enable us to 
maintain University standards or would 
help us in this task. I am seeing a 
great tribe of Education Ministers in 
our country, their performance and 
tlieir equipment. By looking at them,

one would think that these Education 
Ministers, are not competent or weu 
equipped to deal with education 
matters. They have been given to tne 
Education portfolio, not because tney 
ere competent or well equipped to 
deal with education matters, but 
because they must be given some port
folio. The Education Ministers are not 
experts m Education. This is tne 
cause of our bane.

Shri K. K. Basu: The Ministers do 
not even know the subjects for whlcn 
they are appointed.

Shri M. S. Gurupadaswamy: We
cannot entrust the decision of policies 
in respect of education..........

Shri D. C. Sharma (Hoshiarpur): 
I do not know what the implications 
of the remarks of the hon. Member 
are.

Dr. Suresh Chandra: The hon.
Member should not make such obser
vations.

Mr. Chairman: Order, order. The 
hon. Member is on his legs and he is 
not giving way. He wants to know 
the implications which he has not 
imderstood. If the hon. Member 
gives way, he can interrupt and put 
a question.

Shri M. S. Gurupadaswamy: There 
were no implications. My remarks 
were very frank and I think they 
have been understood by all Mem
bers.

Shri K. K. Basu: You are only wast
ing Shri D. C.. Sharma’s time. You 
are not a qualified educationist.

Mr. Chairman: Order, order.

I^hri M. S. Gurupadaswamy: The
University Grants Commission should 
only deal with the question of grants 
and it should not be burdened with 
the task of co-ordination or main
tenance of standards and standardisa
tion of University education. That 
is a task that should be entrusted to 
a different body. The Radhakrishnan 
Commission says that while dealing 
with these questions, the University 
Grants Commission may gahi
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Jmowledge and experience in educa- 
jtion matters. While inspecting the 
Universities while going round the 
Universities and educational institu
tions, the members of the Commis- 
■sion would certainly tcollect a lot of 
TOaterials and would gain knowledge 
and experience in matters of educa
tion. Certainly that knowledge should 
"be availed of. They have therefore 
suggested that that knowledge and 
^experience should be given to the 
Universities only when they are ask
ed to give that knowledge and 
-experience: not otherwise. I would 
suggest that there may be a different 
*body. That knowledge and material 
-of the Commission may be passed on 
to that body. That separate body 
may be entrusted with the task of 
fixing the standards, maintenance of 
standards and co-ordination of the 
University education. Here, unfortu
nately, both these functions have 
ibeen entrusted to the same body. In 
.a matter like this, the Government 
should not interfere too much with 
ih e  autonomy of the Universities.

An Hon. Member: Should not
interfere at alL

Shri M. S. Gnropadaswamy: I do
-not go to that extent. But, I would 
^ay that there should be less of 
interference on the part of the Gov
ernment in respect of University 
affairs. Unfortunately, nowadays, 
’especially after Ind^endence, too 
much of politics has entered the por
tals of the Universities, because, the 
Ministers themselves create groups 
and cliques within the portals of the 
Universities. I know, and I think it 
is common knowledge that in the 
University Councils Members are 
appointed because they belong to a 
particular party, or still less they 
belong to a certain community or still 
less, they are his personal friends and 
relatives. That is the consideration 
on which Members are appointed to 
the various University bodies every
where and they are the people who 

-decide the policy and standards of 
that particular University. The 
Ministers take direct interest in the

appointment of these people. Believe 
lAe or not when I say that even the 
success or failure of a candidate is 
influenced by the Minister, through 
the Member who is in the University 
Council. Members of the University 
Council select examiners. Selection 
of an examiner is made because a 
Member of the University Coimcil 
wants him to be selected. Every
thing today in the Universities is 
manoeuvred and managed by the 
Members of the University Council 
and these Members of the University 
Council are in one way or another 
subject to the pressure and influence 
of the Ministers. The passing of a 
candidate or the merit of a candidate 
depends upon the pressure brought 
on the examiners. That is why the 
standard of education in the Univer
sity has gone down. It is impossible 
to raise the standard of education by 
giving powers to the Grants Commis
sion. Unless you reform the whole 
thing and clean up the whole thing 
from the bottom, unless the manner 
of appointment to the University 
Council and the Vcirious academic 
bodies is changed, unless the Univer
sities are left to themselves, unless 
autonomy is restored to the Univer
sities, unless there is less of inter
ference on the part of the Govern
ment in University affairs, I do not 
think the University Grants Com
mission would be able to bring about 
a high standard of education in the 
Universities. I am certain that it 
will fail because the University 
Grants Commission may also become 
another instrument of interference in 
the affairs of the Universities. I feel 
strongly that the task of the Univer
sity Grants Commission should be 
only distribution of funds and nothing 
else.

Some Members drew the attention 
of the House to the question of 
national purpose. It is very vague. 
What is the national purpose? What 
is the purpose of University educa
tion? Is the Minister thinking that 
the Universities should teach only 
those subjects which are approved by> 
the conservative orthodox people? Or,
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does he m e a n  that the U n iv e rs it ie s  
should also function as citadels o i  
change? After aU, nowadays, new 
values are coming up and new ideas 
are growing. Does the MiniTster want 
the Universities to teach only those 
19th century and 18th century ideas, 
d o e s  he want that the Universities 
should functiom as citadels of change, 
as the.media of change? If he wants 
this, I think the responsibility to fix 
the national purpose should not be 

■ left with the Government. The
Universities themselves should judge 
which should be the national policy, 
which should be the correct type of 
education. By taking this power, 
what are we doing? We are only 
bureaucratising the educational sys
tem. We have bureaucratised so
many things in this coimtry. Through 
this Bill, we want to bureaucratise
even o u r  e d u ca t io n a l sy stem  a n d
stifle it. We are taking away free
dom from the Universities. After all, 
freedom should be the basis of Uni
versity education or any kind of edu
cation. If freedom is not given, if 
autonomy is not assured to the Uni
versities, I do not think w e w ill be 
getting the right type of education. 
Today, the teachers are terribly 
afraid of expressing their opinions on 
great issues. I know of a particular 
instance. A  University professor was 
asked to explain his conduct about 
why he spoke in a particular way in 
a meeting. That is how our univer
sity p ro fe s so rs  have been gagged con
tinuously by the Ministers. It is 
unfortunate. Today there is no free
dom of expression in the portals of 
the university, and the university 
teachers are not free to teach any 
good things they want to teach to the 
students; and everything is directed, 
everything is imposed, and the 
teachers are in the psychosis of fear. 
Academic freedom is a great freedom 
and it is a great virtue. If you want 
to raise the standard of university 
education, you cannot do so by giving 
power to this Grants Commission. 
You can bring about high standard in 
imiversity education b y ' giving

greater freedom to the universities, to- 
the teachers and ta  the taught. U n
fortunately, they have got very little' 
freedom in the university protals. 
That is OLir bane. That is the disease  ̂
of our educational institutions.
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3 P.M ,
People complain that the standards, 

of education have deteriorated. That, 
is true. Some Member stated that 
everybody is complaining that the. 
standard of university education has 
deteriorated but nobody gives a solu
tion, nobody can give a correct 
analysis. I would say there has been 
too much interference by stupid and: 
bureaucratic officials or misguided 
Ministers, and that is the main reason 
why the standard of university edu
cation has gone down. It will go 
down, and neither the University 
Grants Commission nor your Govern
ment will help to achieve the purpose 
for which the Bill is placed before 
I am sure many Members will agree 
with me that liie greatest virtue o f 
university education lies in freedom 
and freedom alone. If you give 
enough freedom, to the academic 
people and if you take away all the 
pressures of communal intrigues an<f 
free the universities from conti
nuous__

Mr. Chairmair: A ll this is very-
interesting, but it has hardly any 
thing to do with the ^ IL

Shri M. S. Gurupadaswamy: I am< 
pleading that the standard of univer
sity education can only be raised and 
maintained at a higher level bŷ  
granting more freedom, not by taking 
^way freedom from ^he universities. 
That is my point. I wish that this. 
Bill is drastically altered and the 
function of the Grants Commission, 
is limited to the bare purpose o f  
granting the funds to the universities, 
the matter of co-ordination cf uni
versity education being left to a 
different body. These are my views 
and I leave this question for the con
sideration of the House.

Dr. M. M. Das: The hon. Member 
wanted to know the page of the Uni« 
versity Commission's Report from 
which I quoted.
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Mr. Chairman: The hon. Minister
will get a chance and he can say 
whatever he has to say when his turn 
comes.

Now, it is already 3 O’Clock. Three 
hours were given for the considera
tion stage. They are practically over, 
and I have yet to call the hon Minis
ter. So, I am very sorry that I can
not call any more hon. Members. I 
have to call the hon. Minister at this 
stage. Those Members who are. 
anxious to speak may kindly speak 
on the amendments or at the third 
reading stage.

Dr. M. M. Das: I have listened with 
great interest and attention to the 
debate which has followed my motion. 
A  large number of hon. Members of 
this House have taken part in the 
debate and there can be no doubt that 
we have derived much benefit from 
their views.

A  number of very important issues 
have been raised during the discus
sions which require careful con
sideration not only by Government 
but by this august House. I will take 
these issues one by one and try to 
place before hon. Members the con
sidered opinion of the Government of 
India about each of them.

The most important question that 
has featured very prominently in tlie 
debate is the question of the auto
nomy of our universities. Hon. Mem
bers who dealt with this question in 
some detail seem to be divided in 
their opinion. Some speakers were 
staunch advocates of university auto
nomy and they were not prepared to 
give any authority whatsoever in the 
hands of either the Commission or 
the Gk)vemment of India, except 
perhaps the authority of giving 
money. Although the provisions of 
this Bill as it has emerged from the 
Joint Committee ensure the fullest 
autonomy of our universities and 
have virtually reduced the Univer
sity Grants Commission into an 
advisory, recommendatory body, 
many of my friends are not satisfied. 
On the other hand, there are hon. 
^Members who think that enougb 
power has not been given into the

hands of the Commission to enable 
them to discharge the duty whlcn 
has been entnisted to them. - It is not 
necessary for me at this stage of the 
debate to repeat the arguments on. 
the one side or the other, but it may 
suffice to say that Government con
siders it expedient and desirable to 
be guided by the collective wisdbm 
of the Joint Committee. Although na 
authority, no power has been given, 
into the hands of the Commission, we? 
hope that good sense will prevail 
upon our universities and friendly^ 
counsel, sincere advice and persuasion, 
will win the day.

The House knows that the existing^ 
University Grants Commission was 
set up about two years back by a 
resolution of the Government o l  
India. We have watched with keen< 
interest the present University Grants 
Commission’s working for nearly two. 
years. This Commission has dis
bursed up till now Rs. 3̂  crores to 
the different universities of our coun
try. There'lias been no difficulty at. 
all, no complaint from any quarter. 
Up till now the Grants Commission 
and the universities have worked to
gether in perfect harmony, in com
plete unity. They have worked to
gether in great harmony as a united: 
team, inspired by a noble purpose—  
the development and well-being of 
our umversities. The present Gianta 
Commission has received the most 
sincere co-operation from the uni
versities and our universities have 
never felt that their autonomy has 
been infringed upon. So, I assure 
this hon. House that although this 
Commission has been reduced by the 
Joint Committee to an innocuous, 
powerless body, there w ill be no diffi
culty at all in achieving our goal in 
achieving the object for which this 
Bill has been brought before the 
House,

The next point that I propose
take is the question of the affliated 
colleges. Nearly aU the Members 
who have taken part in the debate 
have expressed great concern at the 
precarious financial condition of the 
affiliated colleges of our country. The
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• Government of India agree to and 
fully share the views of the hon. 
Members. There can be no two 
opinions about the condition of our 

.affiliated colleges. But the whole 
thing boils down to the question of 
the financial condition of the Govern
ment of India, i.e. the question as to 
what is the amount that the Govern
ment of India can place at the dis
posal of the University Grants Com
mission for disbursement. Under 
these circimistances, the Joint Com
mittee have taken the wisest course. 
They have kept the door open for all 
affiliated colleges to come in 
’Wherever finances permit. If I have 
omderstood my hon. friend Shri 
T. S. A. Chettiar correctly, he said 
:in his speech that it should be speci
fically mentioned in the Bill itself 
that the post-graduate colleges 

.should be the first to come in. We 
.say, let the universities and the 
University Grants Commission judge; 
let the discretion be placed at the 
hands of the universities and the 
University Grants Commission. If 
the universities and the University 
Grants Commission think it desirable 
to bring in the post-graduate col
leges first, let them do so; there is 
nothing in the Bill to prevent them 
-from doing so. We v^ant that the 
door should remain open and there
fore there w ill be no impediment in 
the way of the University Grants 
Conmiission to give grants to the 
affiliated colleges, if * the financial 
condition permits. Let us hope that 
the finances of the Government of 
India will improve in the immediate 
future, and the Government of India 
will be able to place sufficient funds 
at the disposal of the University 
Grants Commission, so as to enable 
the Commission to include all the 
affiliated colleges in the country 
n/ithin the definition of universities 
and make them entitled to financial 
^sistance from the Centre.

I now come to the composition of 
the Commission. More than one 
speaker has suggested that the Com- 

vjnission should be elected instead of
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selected. I frankly admit that I fail 
to see any wisdom in this proposi
tion, and there are weighty reasons 
as to why I say so.

Sluri K. K. Basu: It is an unwise 
view.

Shri V. P. Nayar; When you were 
a member of the Public Accounts 
Committee in 1952, you held a diffe
rent view.

Dr. M. M. Das: Opinions differ just 
like the opinions of the members in 
a democratic legislature.

Firstly, election in educational 
matters is not at all a healthy thing, 
and should be repudiated by all 
means.

Shri V. P. Nayar: Give more
physical exercise.

Dr. M. M. Das: The Radhakrishnan 
Commission have rejected the idea 
of election in universities, and have 
condemned it in the strongest terms. 
I do not want to take up the time 
of the House by giving quotations 
from their report.

The second reason is that it is a
common democratic principle that
the person elected is responsible to
the electorate only and not to the 
others. Now, the money that will 
be disbursed by the University Grants 
Commission w ill come from . the 
Consolidated Fund of India.

Babu Ramnarayan Singh: From
the people.

Dr. M. M. Das: Yes, the Consoli
dated Fund of India gets its nourish
ment from the pockets of the people.

The money will come from the 
Consolidated Fund of India. The 
Central Government are responsible 
to this Parliament for proper ex
penditure of that money. Now, the 
members of the Commission will be 
elected by other people, and they 
will be entitled or authorised to 
spend this money. But if the mem
bers are elected by others, they w ill 
not be responsible either to the 
Central Government or to this
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House. Then, what will be the con
dition of the Central Government? 
The Central Government w ill then 
l 5e placed in a very precarious posi
tion; they will have no effective voice 
in  the expenditure of that money, 
and yet they will be held responsible 
to  this House.

Shri D. C. Sharma: Very fine logic.

Dr. M. M. Das: Thirdly, the analogy 
o f the U.K. University Grants Com
mission, where all the members are 
^pipointed by Government, is only 
an analogy and not an argument. Yet, 
•we cannot deny the fact that the 
U.K. University Grants Commission 
is an ideal one, according to many 
o f  us.

Dr. Suresh Chandra: It is not.

Dr. M. M. Das: It is an ideal one. 
T hey are working very beautifully, 
and they are serving as a model to 
tis.

Dr. Suresh Chandra: But they are 
only a disbursing Commission.

Shri Matthen (Thiruvellah): Only
you are not following the modeL

Dr. M. M. Das: Next, I come to 
the amendment of Shri Meghnad 
Saha- I am sorry he is not here at 
the moment.

Shri V. P. Nayar: How much more 
should we be sorry because the Edu
cation Minister is not here?

Dr. M. M. Das: That is your busi
ness to be sorry for, not mine.

Shri Matthen: Certainly, it is our 
business, and not yours.

Dr. M. M. Das: It may be recalled 
that Shri Meghnad Saha was a mem
ber of l̂ie Radhakrishnan Commis
sion. He was also a member of the 
Joint Committee on this Bill. But 
unfortunately the Committee was 
deprived of his wise counsels because 
owing to some other preoccupations 
be could not attend the meetings. I 
have not the slightest doubt in my 
mind that had he been present at 
the meetings of the Joint Committee,

,he would have made substantial con* 
tribution to the deliberations of the 
Committee, and perhaps influenced 
their decisions also.

It is impossible to deny the force 
of the arguments that have been 
advanced by Shri Meghnad Saha in 
support of his amendment. Accord
ing to Shri Meghnad Saha's amend
ment— îf I have understood it cor
rectly— there should be four specia
lists of the rank of university profes
sors, in addition to the chairman, and 
all the five will be full-time officers 
of Government. These five will form 
some sort of executive committee of 
the Commission. In addition to these 
five full-time members, there may be 
part-time members, as provided in 
the Bill, who will occasionally meet 
and discuss important questions. As 
I have said already, there is much to 
be said in favour of Ws amendment. 
But I am afraid that a Commission 
that will be set up according to Shri 
Meghnad Saha’s amendment wiU be 
branded by my hon. friends as an 
appendage of the Central Government 
or as a department of the Central 
Government.

Shri K. K. Basu: It depends uix)n 
the type of people you nominate.

Dr. M. M. Das: And it will be
resented to also by our vice-chan
cellors and university authorities. 
Under these conditions, in the teeth 
of opposition of my hon. friends and 
the universities, and to some extent, 
the vice-chancellors also, Govern
ment do not consider it desirable to 
accept in full the suggestions made 
by Shri Meghnad Saha.

Shri Matthen: You are accepting
them in part.

Dr. M. M. Das: I shall come to that. 
Do not be impatient. But I can 
assiJire my hon. friend Shri Megh
nad Saha that the mind of Govern
ment is already working in the 
direction which he has suggested. 
Shri Meghns&d,' Saha himself knows 
that Government propose to set up 
panels of experts in the different
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[Dr. M. M. Das] 
branches of education to assist tjhe 
Commission. He himself has been 
invited to serve on some of the 
panels, and in the future also he is 
sure to be invited. For the tima 
being, we propose to meet Shri 
Meghnad Saha half way.

Government intend that the office 
of the cliairman should be a whole
time salaried one. I understand that 
my hon, friend. Shri B. K. Das has 
given notice of an amendment to this 
effect. We are going to accept that 
amendment. Shri Meghnad Sabha is 
not present here now, and therefore 
there is no good requesting him to 
withdraw his amendment, and pro 
l:ably he will not be here also to 
move his amendment.

Shri K. K. Basa: Why predict his 
future movements?

Dr. M. M. Das: Moreover, for the 
present, the work of the Commission 
is not so heavy as to warrant the 
appointment of five full-time officers. 
So far the time being. Government 
think that one full time Chairman, 
and other members will be enough 
to carry out satisfactorily the work 
of the Commission. Moreover, let u-? 
have the experience of the working 
of this Commission. Let us see for a 
year or two how things happen anH 
then if we find— îf the House finds—  
that there is a real necessity for hav
ing more than one full time officer 
as suggested by Shri Meghnad SahP 
Government will have no objection at 
all in bringing some amendment to 
that effect and amending the compo
sition of the Commission.

Regarding the functions of the Coiii- 
mission, I have not much to say 
If there is any dissatisfaction about the 
functions of the Commission, it is 
because many of the hon. Members 
here think that the scope of the 
Commission hag been unduly restri
cted, has been unduly narrowed. 
Many hon. Members think that the 
powers and functions of the Commis
sion are not enough for the discharge 
of their duties. There is another 
reason why the powers had to be

restricted. Many hon. Members—  
including Dr. Jaisoorya— ^wanted to 
give full powers about University 
Education in the hands of the Central 
Government. He is prepared to give 
the power; but Government are not 
prepared to take fhe power because- 
the Constitution stands in the way. 
The House will remember that edu
cation is a State subject. This Parlia
ment has got no constitutional 
authority behind it to legislate upon 
education except on one single item^ 
itemi 66 of the Union List, about 
co-ordinate and determination of 
standards in institutions for higher 
education in the country. I have 
said that fhe Government of India 
have no constitutional sanction be
hind them to go beyond item 66 of' 
the Union List. This is the reason 
why the functions of this Commis-  ̂
sion had to be restricted.

Shri H. N. Mukerjee asked one 
pointed question, why emphasis on. 
determination of standards and not 
on expansion ’of education. I have 
not the slightest doubt in my mind 
that the activities of this Commission, 
will expand the scope of higher edu
cation in the country. But*I am not- 
at all ashamed to tell Shri H. N. 
Mukerjee and others that the primary 
object of this Bill is to discharge th e  
responsibility placed upon the Central 
Government by our Constitution^ 
namely, co-ordination and determina
tion of standards in institutions for- 
higher education.

Now I shall deal with some specific 
points that have cropped up. It is 
not possible for me to discuss aU the 
points mentioned by hon. Members 
on the floor of the House, but only 
some of them. My hon. friend, Shri 
T. S. A. Chettiar, raised the question 
of the development of regional langu
ages. He wants a specific provision 
to be incorporated in the Bill to this 
effect. My friend is afraid that the 
Government of India may interfere 
through the University Grants Com
mission with the medium of instruc
tion in our Universities. This very/
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apprehension— f̂ear, has been express
ed by more than one Members 
»coming from the southern part of 
o u r country. I remind Shri Chettiar 
and other friends who have express- 
«ed such apprehension— that on more 
than one occasion, the spokesmen of 
*the Government of India, including 
;a person no less than the Prime 
Minister, have said that all the 14 
languages mentioned in the Consti
tution of India are national langu
ages and it is not the policy of the 
Government of India— and it cannot 
"be the policy of the Government of 
India— to give any preferential treat- 
Tnent to any one of these languages 
at the cost of the other, to the detri
ment of the other.

Shri Veeraswamy: We cannot
speak in our regional languages in 
Parliament.

Dr. M. M. Das: It is the sincere
desire of the Government of India 
to  give all possible help for the deve
lopment of all the 14 Indian langu
ages. My hon. friend, Shri T. S. A. 
Chettiar, asked the Government of 
India one pointed question, whether 
the medium of instruction in the
“Universities can be regarded as a
Tnatter of national policy. I cate
gorically say On the floor of this 
House; on behalf of the Government 
o f India, under the direction of the 
Minister of Education, that the Gov- 
•crnment have no intention of making 
the media of instruction in our
Universities a question of policy.
The CJovernment of India desire that 
-our Universities will have the fullest 
indei>endence with regard to their 
•medi3 of instruction; Government 
Tiave no intention at all of interfer
ing with the media of instruction of 
our Universities. We propose to 
clarify this point in the rules also 
framed under the Act.

’ My hon. friend, Shri D. C. Sharma, 
Irom Punjab, put me a specific ques
tion— why full responsibility for edu- 

'cation is not taken up by the Cen
tral Government? My hon. friend is 
mot here____

Shri Matthen: He is very much
here.

Dr. M. M. Das: I would like to tell 
him that I am simply amazed as well 
as amused by his question. My hoii 
friend is a professor of a celebrated 
University of this country. He Is 
here in this House for about four 
years. I appeal to him to refresh his 
memory by a fresh reading of the 
Constiiution.

Shri Matthen: You can have one
more amendment.

Dr. M. M. Das: The Government of 
India cannot take the full responsi
bility for education because education 
is a State subject; it is not a Central 
subject.

Shri Matthen: You can bring in 
an amendment.

Shri D. C. Sharma: We are amend
ing the Constitution in so many 
ways, and I would ask the hon. 
Minister to take over the entire fabric 
of education. The Constitution can be 
amended in that respect also.

I - V )  ^

^

[The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): Yes, this 
is a different thing. Such a question 
did not arise in this connection. If 
the hon. Member wants that the 
Constitution be changed in this res
pect, they can bring forth an amend
ment to this effect; but this ques
tion does not arise in connection with 
th^ University Grants Commission.]
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l>r. M. M. Das: Many doubts have 
been expressed by hon. Members 
about ‘national purpose’. What is a 
national purpose?— that particular
question has been put to this House 
by more than one hon. Member. Even 
m y lawyer friends here have foimd it 
very difficult to give a proper defini
tion of what is a national purpose. But 
I think the University Education Com
mission presided over by Dr. Radha- 
krishnan has thrown some light upon 
it, which may be considered as enough 
for ordinary practical purposes. It 
may not serve the purpose of law
yers, but I have no doubt that it 
will serve the purpose of the Grants 
Commission. This is what the Uni
versity Education Commission has 
said:

“In some subjects, there is felt 
to be the need, without imparting 
local initiative, for a coordinat
ing power to be retained by the 
Centre— (a) to ensure that all
provinces, States and Unions act 
within certain limits or observe 
certain minimum standards, (b) 
to ensure that where different 
unitL wish to develop different 
special activities, a coherent over
all national policy emerges with
out glaring examples of unneces
sary duplication on the one hand 
or unfilled gaj>s on the other, and 
(c) to enable joint planning by 
provinces. States and Unions 
where this is necessary” .

Then, I refer to the speech of Dr. 
N. C. Chatterjee. He is not here. He 
waxed eloquent about the autonomy 
of the Universities and supported the 
amendment of Dr. Saha. Dr. Chat
terjee..........

An Hon. Member: Not Dr. Chatter
jee but Shri Chatterjee.

Dr. M. M. Das: I am sorry. Shri
N. C. Chatterjee in his speech refer
red to the composition of the Com
mission and said that one whol«- 
time salaried officer as Chairman and 
otner members will give every power 
1̂ : the Government which will be 
detrimental to the interests of the

Universities. But, he supported th e  
amendment of Dr. Meghnad Saha 
which proposes that an executive 
committee should be set up consist
ing of 5 members, all salaried whole
time officers of the Gk)vemment. I  
think these two are contradictory to  
each other.

Lastly, I want to say a few words- 
about the speech of my hon. friend 
Shri Gurupadaswamy.

Shri V. P. Nayar: He is also no  ̂
here.

Dr. M. M. Das: One point in his 
speech which attracted my attention, 
was that the University Professors- 
have nowadays under the Congress 
regime got no independence at all. 
Perhaps my hon. friend does not 
know about Dr. Meghnad Saha. H e 
is the head of a very important de
partment, the Department of Nuclear 
Science in the Calcutta University.

Babu Eamnarayan Singh: He is ai>
exception.

Dr. M, M. Das: I have nothing more 
to say. A t least these exceptions 
sometimes show the truth. My hon. 
friend said many other things mis
quoting scriptures lik e----

Some Hon, Members: Like?
Dr. M. M. Das: I do not want to

refer to that again. I have taken a 
considerable portion of the time of 
the House and I think I have been 
able to cover most of the important 
points that have been raised by hon- 
Members.

Shri V. P. Nayar: If you think sc, 
it is all right.

Mr. Chairman: The question is:

“That the Bill to make provi
sion for the co-ordination and 
determination of standards in 
Universities and for that purpose 
to establish a University Grants 
Commission, as reported by tne 
Joint Committee, be taken into 
consideration.”

The moiion was adopted.
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Clause 2—  (Definitions)

Mr. Chairman: The question is:
“That clause 2 stand part of the 

BiU.”

Shri T. S. A. Chettiar: Sir, there are 
amendments to this clause.

Mr. Chairman: That is why I have 
placed the clause before the House. 
Otherwise how can there be an 
amendment?

There are three amendments to this 
clause, Nos. 5, 20 and 21. I want to 
know whether hon. Members want to 
move any of them.

Shri V. P. Nayar: I beg to move: 
Page 2, line 7—
for “and includes any such 

institution as may” substitute:
“and includes any institution 

aflfiliated to a University and also 
such institutions as may”

Shri T. S. A. Chettiar: I beg to
move:

Page 2, line 7—  
after “includes” insert:
“any institution undertaking 

post-graduate teaching and 
research and”
Mr. Chairman: Amendments mov

ed:
Page 2, line 7—
for “any includes any such institu

tion as may” substitute:
“ and includes any inst’ ',utir • 

Piffiliated to a University a n ' alro 
such institutions as may”
Pagj 2, line 7—  
after “includes” insert:

“any institution undertaking 
post-graduate teaching and 
research and”
Anybody to move No. 21? None, 
Shri B. K. Das (Contai): Sir, today 

a notice was given to move an amend
ment.

Mr. Chairman: The notice was
given today? I am sorry, the hon. 
Member knows the rules. The hon. 
Member knows fully well that unless 
the hon. Minister is willing to accept

it, it cannot be moved. If he is will
ing to accept that. I will certainly 
allow it to be moved; if he does not 
accept it, then the rule is it cannot 
be allowed to be moved.

Dr. M. M. Das: Is it necessary that 
we on our part must accept the 
amendment; otherwise, will he not be* 
able to move it?

Mr. Chairman: That is the rule. 
If the hon. Minister is willing to ac
cept it, then I will allow it to be 
moved.

Dr. M. M. Das: Sir, I am not accept
ing the amendment.

Mr. Chairman: Then, I am sorry L 
cannot allow that to be moved.

Shri V. P. Nayar: I am glad that 
at least when all the Members have 
expressed their views and when the- 
Parliamentary Secretary was coming, 
to the end of his speech, the Minister 
of Education has chosen to be present 
in the House.

My amendment is a very simple one, 
I want the term ‘University* to in
clude certain other institutions which- 
are affiliated to the University for 
certain specific reasons. We know that 
for years now the Government have 
been telling us that it is not possible, 
in view of very short finances at their 
disposal, to give the Universities 
grants which they deserve. Time and 
again we have been told that beyond: 
what is now being done it is impossi
ble to go. When the hon. Parlia
mentary Secretary was making his 
reply, I heard him repeat that once 
again. We do not say that overnight 
it will be possible; but we must also 
consider that in certain other matters, 
this Government has given large sums 
of money. For example, you will find 
that in the recent past about Rs. 10 
to Rs. 20 crores have been given to 
the Tata Iron and Steel Company as 
grant and loan. You find that even 
without adequate provision being 
made in the Budget, a sum of Rs. 3 
crores was given to a pharmaceutical 
firm which is in partnership with at
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[Shri V. P. Nayar]
iforeign firm and the amount of Rs. 3 
^crores was included only in a supple- 
jnentary grant. When Government 
•can run down the drain enormous 
siuns of money, I do ont think it is 

:an excuse worth considering that it is 
not possible for the Government to 

:accommodate the Universities with 
more money. I do not want to go into 
rthe question in detail either.

When I say that other institutions 
talso should be included in the term 
^University’, I want to bring to the 
^attention of the House, and especially 
to the attention of the hon. Minister 
o f Education who is happily here 
now, certain happenings in some of 
the colleges affiliated to the Univer
sity  in th^ State from which I come. 
A s  you know, both from the point of 
view  of school education and higher 
•education, my State, -Travancore- 
Cochin stands first in India. You will 
;find that in almost every house out 
-of four there is one person man or 
•woman, sitting idle after University 
‘education. We have got 48 colleges, 
^ afifUiated to the Madras University 
and 42 to the Travancore University. 
In recent years, there has been a 
tendency for communal organisations 
-trying their best to compete with each 
^other in setting up colleges. In the 
last two or three years, we have 

^several college set up; one college by 
-a communal organisation known as 
-the Nair Service Society; colleges by 
another communal orgs^nisation known 
as the S.N.D.P. Society. We have got 
-colleges run by certain sections of 
■Christians and we are going to have 
a college started by Muslims. That is 
a very peculiar position. T h e y  are 
private institutions affiliated to the 
University. For such colleges build
ings always come up on account of 
liberal subscriptions by the public. 
The organisers of the college go about 
and collect from the public sums of 
money. They also collect in kind; 
th^y collect paddy, bananas and coco
nuts— everything— and sell them. The 
result is that even after all this, these 

^colleges present to the students 
alm ost insurmountable difficulties in

the matter of continuing their educa
tion. I want the Education Minister 
to Understand certain aspect of this 
and try to do anything he can in the 
matter of relieving the distress of the 
students.

Last year, in one of the private 
colleges affiliated to the Travancore 
University, a course was started for 
graduation in biology. That is a college 
run by the N.S. Society at Pandalam, 
and in this college a student seeking 
admission for a B.Sc. course in 
biology, has to give the college 
authorities a compulsory donation of 
Rs. 300. If you apply with a first class 
in the Intermediate and go to the 
college, you are given an interview 
by the Principal, but the Principal 
will see you only when you have with 
you a-receipt for the deposit of Rs. 300 
as your donation; and if you do not 
give that donation, admission is not 
given to you. This is not a very 
isolated case. Almost in every private 
college in my State, a student, who 
seeks admission in the Intermediate 
Class, has to give a bribe— Î call it 
*bribe’ because it is not donation when* 
it is made compulsory— of Rs. 50. In 
one college run by the Jacobites in 
Pattanam Thitta— my hon. friend 
Shri Matthen may be knowing it very 
well— last year every Intermediate 
student was called upon to pay Rs. 200 
per year. In 1954 that college had 
over 2000 applications, and when this 
fee was raised to Rs. 200, this year 
they had hardly applications from 
about 500 students. When a Govern
ment college charges Rs. 120 per year, 
you find that in all these private 
colleges the student has to pay 25 per 
cent, more for B.A. or B.Sc. If the 
tee is Rs. 13-8-0 per month for eight 
months in a Government college, the 
private colleges have to be paid Rs. 16 
or 17 per month. Besides the tuition 
fee, there is a laboratory fee when 
there ig no laboratory. I know in the 
Intermediate Class some of our 
lecturers are very competent men 
because of their ingenuity to teach the 
students without the apparatus— ĥold
ing a fountain-pen-cap they say that
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supposing this is a test tube and when 
potassium chlorate is heated in the 
test tube, what happens in this. This 
is the kind of teaching that is going 
on, and I am not saying this in any 
jovial spirit, but this is what I am 
seeing in my State. This is not hap- 
.pening in private colleges alone but 
it also happens in Government 
colleges. Athletic fees are collected 
if-om students and I know there are 
colleges in my State where there is 
jiot even a single playground, but still 
the boys are called upon to pay Rs. 4 
or so. There are library fees charged 
by certain private institutions where 
the library does not even have a 
hundred books in all.

Dr. M. M. Das: It is a matter for
-the State to look into.

Shrl V. P. Nayar: It may be for
-the State, but here we are consider
ing how to control and finance certain 
activities and how to enlarge the 
scope of university education, and in 
this context my amendment becomes 
•relevant and I cannot establish the 
Tiecessity for my amendment unless I 
;give some very concrete instances. 
Take the case of the N.S.S. College at 
Pandalam and I have the occasion to 
see it whenever I go to my State. 
About 1,000 students are taking up 
Ararious courses and you will be sur
prised to know that in the whole 
■compound of the college there is not 
even a single well, and all the stu
dents, the moment the bell is rung 
for the interval, rush to a market 
place which is a furlong way for 
water. This is what is happening in 
private colleges. I do not say that 
private colleges have done nothing 
for the cause of education, but at 
least in Travancore-Cochin today the 
communal organisations are trying to 
get hold of certain colleges, they are 
trying to increase their monopoly and 
it  is about time that we cry halt to 
:such nonsense which is practised on 
ih e  students. I had occasion the other 
^day to discuss this matter with the 
rmost representative body of the 
'Travancore-Cochin students. When I 
•was talking to them, I was amazed 
to find that in one of the private 
402 L.S.D.

colleges in Trivandrum, a man who 
passed out from the University with 
a B.Sc. in the third class in Physics 
was appointed as a physical director 
because the rules of the University 
prohibit the appointment of anybody 
without a Master’s degree for teach
ing the subjects. It so happened that 
this fortunate gentleman had a chance 
to play for the class badminton side, 
not for the college but for the class 
team, and that was considered to be 
a qualification to appoint him as a 
physical director. And on appoint
ment as physical director, he was 
taking physics for the Intermediate 
Class. This happens even today. My 
friend Shri Das may very well say 
that it is a matter for the Travancore 
Government.

Shri T. S. A. CheUiar: Travancore
University.

Shri V. P. Nayar; But what can the 
University do? The students bring 
the matter to the notice of the Uni
versity and if the University does not 
take any action, what should they do? 
Why I want these institutions also 
included in the definition of TJniver- 
sity’ is that however limited the scope 
of the Bill may be, there is a provi
sion for this Conmiission to inspect 
the universities. In such cases, the 
students of such private colleges__

Dr. M. M. Das: Then the autonomy 
of the universities will go.

Shri V. P. Nayar: It is not merely a 
question of autonomy. You are pro
viding here in the powers and func
tions of the Commission for them to 
go and inspect the university. Only 
the Commission will have to write to 
the executive head of the university. 
I want this to be extended to the 
private colleges affiliated to the uni
versity because that has become very 
necessary. I do not know what is 
happening in private colleges in other 
States. Without exception, it 4̂  the 
rule in the State of Travancore- 
Cochin, which has the highest educa
tion in the country, that every private 
college is putting the students to these 
hardships. Yet there is such heavy 
rush in all the colleges for admission.
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[Shri V. P. Nayar]
There is a medical college in T ri

vandrum, an institution which is very- 
imposing in sight, built up at a cost 
of not less than Rs. 50,00,000. I want 
to give a very concrete instance as 
an argument for my amendment.

Mr. Chairman: These things happ>en 
in every province. If the hon. Mem
ber goes on multiplying examples, 
that does not give much strength to 

, his argument. What he has said is 
enough. He has described the condi
tion as being simply deplorable. That 
will do, I think.

Shri V. P. Nayar: I described
certain appalling conditions which 
obtain in private colleges. I want to 
give one instance of what is obtain
ing at a Government college which 
is also affiliated to the University. I 
do not want to multiply instances and 
I am not in the know of things in 
the private colleges in other States. 
There is a medical college, as I told 
you, which has consumed several lakhs 
of rupees. We have got very eminent 
surgeons there. I am giving you this 
very small instance. In the last few 
months or one year, that medical 
college, which has got very eminent 
surgeons of all-India reputation and 
doctors who have passed the F.R.C.S. 
and have had world tours, could not 
undertake such a simple operation as 
an operation for stones ,in kidneys. It 
so happened that the ex-Minister 
T. M. Verghese had gone there for 
having this operation done, but the 
doctors there would not take a risk 
with him although the college is run 
by Government and is affiliated to the 
University of Travancore. What I 
imderstood was that this institution 
which teaches the Medicoes how to 
become surgeons, which teaches thie 
doctors how to administer for remedy
ing diseases, does not have the most 
fundamental requirement of a quali
fied anaesthetist. As -you know, the 
science of medicine has developed to 
such an extent that drugs like chloro
form in anaesthesia have gone out pf 
the pharmacopoeia.

I ask this question. These doctors; 
are trained in this college which has  ̂
an operation theatre without an 
anaesthetist. When the doctors wha- 
are qualified feel reluctant to under
take a very ordinary operation for 
want of an anaesthetist, what w ill be 
the effect of such teaching on th e 
doctors of the future? How can they 
develop a sort of a confidence with
out seeing operations on human body 
when it is alive? It is not enough i£ 
they are shown things in the mor- 

. tuary. It is not enough if they are 
shown or told: ‘this is the way to do 
appendicectomy or this is the way to 
do gastro-jejunostomy’. My point is 
that it is not merely an evil confined 
to private colleges run by private 
individuals. You will find them in 
colleges run by State Governments—  
due to lack of proper perspective and 
lack of love for the cause of students,, 
due to the complete ignorance of what, 
the t^hnical institutions have neces
sarily to incorporate in their adminis
tration.

The University Grants Commission^ 
although it has a very limited pur
pose, will have one little opportunity 
to probe into such matters. It is, 
therefore, that I plead that Gov
ernment may please accept my 
amendment and bring within the 
scope of this Bill the private colleges: 
and Government colleges which are  
affiliated to the universities.

Shri T. S. A. Chettiar: In moving:
my amendment which is of a limited, 
nature, I want to include “any insti
tution undertaking post-graduate 
teaching and research”. The matter 
which was raised by Shri Nayar was 
earnestly considered in the Joint 
Committee and everybody was for it. 
because we know that affiliated: 
colleges of all kinds did require help; 
But the difficulty is, as the M inist^ 
pointed, out, paucity of; funds. It was 
felt by them that the conditions in. 
the affiliated colleges should be made- 
better. But at present their funds do» 
not permit of such a large expansion.. 
In this matter the Ministry would HIta.
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to go by stages and we appreciate 
that point of view. I hope the first 
stage will be with regard to post
graduate education. Today college 
education really means post-graduate 
education. We have so many thou- 
scinds of graduates and the real 
standards of a university are set by 
post-graduate classes— t̂he second
degree courses— M.As., Honours and 
post-graduate courses. I would like 
to suggest that that should claim the 
first attention of the Government 
Now they are giving help to uni
versities which are only 31 in number 
of which four are Central universi
ties. The rest are State universities. 
The programme is to extend it to 
other institutions. I would suggest 
that the next expansion should be 
for the post-graduate courses.

Shri Nayar referred to the loan to 
Tatas. To my mind that is not rele
vant in this connection because they 
grant a losin and finish with it. But 
these are recurring grants and they 
are of considerably- long term nature 
because they have to be given every 
year. So, I would like the Govern
ment to choose whatever is ‘ most 
essential to begin with. I hope the 
Government will accept this sugges
tion that to begin with in giving help 
to affiliated or Government colleges 
it will be by selection of colleges pro
viding for post-graduate courses. We 
have over 9,000 and odd colleges and 
the number of colleges Which provide 
post-graduate instruction will be 
about 500 only. I think Government 
should be able to do it. I hope the 
Government will accept the idea con
tained in this amendment.

Shri Shree Narayan Das (Dar- 
bhanga Central): In clause 2, a uni
versity is being defined. So far as it 
goes it is good but I would like to 
draw your attention to a recommen
dation made by the University Edu
cation Commission. On page 552, they 
have said:

- “In many countries of the world 
.  ̂universities are set up not '

through Acts of legislature of
their Parliaments, but through

charters granted by the. head of 
the State. This course may also 
be adopted in our country, at any 
rate, with regard to the new uni
versities which are established 
by the conversion of existing 
institutions. It may be thoui^t 
necessary that such institutions 
be given provisional university 
status before they are recognised 
permanently as univfersities! Such 
charters may be granted by the 
head of the State on the recom
mendation of the University 
Grants Commission. The reipim- 
mendation of that Commission 
should indicate the conditions and 
the time for which the provi
sional charter is granted. These 
charters may be made permanent 
if the Commission is satisfied 
about the staff, management and 

quality of work dene.”

This indicates that there is a neces
sity that the University Grants Com
mission should be empowered to make 
recommendations to the President far 
granting charters for new universities 
or for such of the institutions as are 
going to be made universities.

In the definition as has been given, 
it says that a university means such 
institutions established or incorporated 
by or under a Central Act, a Provin
cial Act or a State Act. But such 
institutions as are to be raised to the 
status of a university are not included. 
I think that it is the recommendation 
of the University Education Commis
sion that this University Grants Com
mission when it is established with 
all the other powers should be granted 
this power also. When an existing 
institution— either afifiliated or inde
pendent— has to be raised to the
status of a university, it will not be 
done in the beginning by an Act of 
the Central Government but the 
President of the Union should be em
powered to give charters to en?*le 
that institution to function as a pro- 
sional university. .

Dr. M. M. Das; Clause 
does that.

3 already
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Shri Shree Narayan Das: It reads;
“The Central Government may, on the 
advice of the Commission, declare by 
notification in the Official Gazette 
that any institution for higher educa
tion other than a University, shall be 
deemed to be a University for the
purposes of this Act.......clause (f) of
section 2” .

Mr. Chairman: Moreover, clause
12(e) also refers to the establishment 
of new universities and expansion of 
the activities of any university.

Shri Shrec Narayan Das: My idea
is this. The University Grants Com
mission without being asked to do so, 
if any application is made by the 
public or those who are conducting 
such institutions, if the Commission 
considers that to be a fit institution 
to be raised to the status of a uni
versity, it should have the power to 
recommend so to the President with
out making any enactment or law by 
the Central or State Governments. 
The President will give charters for 
the provisional functioning of that 
institution. That is not there in this 
Bill-

Mr. Chairman: This Commission is
not supposed to make any recom
mendation to the President.

Shri Shree Narayan Das: I want
that this should be done. According 
to the recommendation made by the 
University Education Commission, it 
should be granted this power also, 
Tliis should be one of the functions. 
I would, therefore, suggest that its 
functioning should be enlarged in 
order that it may be able to cover 
what I have just said and what has 
been given in the University Edu
cation Commission’s report. If the 
Government is not able to accept it, 
then it is for the Government to 
decide.

Mr. Chairman: Is there any amend
ment to this effect?

Sliri Shree Narayan Das: I had
submitted one amendment along with 
Shri B. K. Das but you were not 
pleased to allow it.

Mr. Chairman: How is it going to
be implemented then?

Shri V. P. Nayar: When there is no 
amendment, there is no speech also.

4 P.M.

Shri D. C. Sharma: I happen to
agree witn the remarks made by 
Shri V. P. Nayar and Shri Chettiar 
though I must admit that I am doing 
so for different reasons. I think 
Shri Chettiar’s contention will be 
covered entirely if the amendment of 
Shri V. P. Nayar is accepted. I say 
this not because there are denomina
tional institutions being run in some 
States or because the equipment there 
is not very good. I say this for the 
simple reason that in a University 
you cannot create two nations: one 
the actual university and the other 
affiliated colleges which constitute the 
university. There should be only one 
set of regulations and rules to govern 
all that is meant by a university. I 
know in some universities you have 
university departments and also
affiliated colleges. Now you want that 
you should give money to those uni
versity departments and not to these 
affiliated colleges. I think this is 
highly discriminatory. The purpose of 
the University Grants Commission 
Bill, if I have understood it aright, is 
to level up education and you cannot
level up education at the post
graduate standard unless you raise 
the standard of education of degree 
standard or of under-graduate stand
ard, Therefore I say that it is in the 
fitness of things that the affiliated 
colleges should be included along with 
the universities.

There are other reasons also. Sir, 
you must have read in the papers that 
in India we are now thinking in 
terms of city universities. Kanpur
is going to have a university,
Meerut is going to have a university 
and there are other big cities in India 
which are going to have universities 
of their own. Not only that. We are 
thinking of what you may call ‘rural 
universities'. Of course, we may not 
have rural universities for some time 
to come but 1 can toll you that m
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my own constituency there are three 
colleges which are run at rural 
centres, at small centres consisting of 
about 300 inhabitants. I tell you those 
degree colleges are serving a very 
useful purpose. I know of a degree 
college in my small constituency, 
Hariana, where about 400 stud^ts of 
the Harijan community are studying. 
These colleges, therefore, are serving 
a very useful purpose. Unless the 
University Grants Commission makes 
up its mind to be generous not only 
to the university departments but 
also to the centres of education at 
rural places and also to centres of 
education at congested cities I think 
the problem of education of India,— it 
would be solved no doubt by this 
Bill,— w^uld be solved very imper
fectly and very inadequately.

At the same time, we are now 
living in the context of a socialistic 
pattern of society and the socialistic 
pattern of society r«[uires that we 
should give the same kind of treat
ment to all. We cannot discriminate 
between university departments and 
colleges which are affiliated to the 
Universities but which are not part 
and parcel of the Universities. I 
would, therefore, say that the affiliat
ed colleges should also be included 
here.

Again, as !ias been pointed out so 
many times on the floor of this House, 
we have to do something to improve 
the pay scales of teachers. I know 
everybody is agreed on that point. 
The Education Ministry also agrees 
on that point and Professor Humayim 
Kabir has been talking about it so 
niany times. But, you cannot improve 
the pay scales of these persons; you 
cannot improve the equipment of 
these colleges and you cannot 
improve the educational facilities that 
are given by these affiUated colleges 
unless you say that they will receive 
also their share of the grant which 
will be given to the university
departments. I cannot understand the 
logic that this University Grants
Conunission should be there for these 
38 universities. What are these 38 
universities if you do not have the

affiliated colleges? These 38 univCT- 
sities are merely a shell and the 
affiliated colleges are, I should say, 
the real body of the universities.

Mr. Cbairmaii: The words here
are:

..........any such institution as
may, on the recommendation oiE 
the University concerned, be 
recognised by the Commission in 
accordance witii the regulatione 
made in this behalf under this 
Act.”

My question is whether the affiliat
ed colleges if they are recognised hy 
the universities will not come under 
this?

Shri t .  S. A. C hettf^  If tiiey
satisfy the conditions mentioned in 
clause 3.

Blr. ChaiiBUUi: Therefore, it !s not 
a case of complete exclusion of such 
colleges. The only thing is that a 
condition is imposed on th«n that 
they must be recoginsed in accord
ance with the regulations made in 
that behalf.

:Shri D. C. Sharma: I think this is 
very self explanatory. B y my amend
ment I want to add ‘ ând includes any 
institution affiliated to a university.**

Mr. Chairman: I know the trend of 
the amendment. I wanted <mly to 
know whether the affiliated colleges, 
if they are recognised, will come 
under this or not,

Shri T. S. A. Chettiar: Only such 
affiliated colleges as are recognised by 
the Commission on the recommenda
tion of the universities will come 
under this.

Shri D. C. Shanna: What will
happen is this. There will be a 
technical college, there will be a 
professional college, there will be a 
law college or there will be a medical 
college and the imiversity may 
recommend that a particular sum of 
money may be given to a particular 
college. Therefore, what I say is, even
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[Shri D. C. Sharma] 
if they are included in this the 
ambiguity should be removed. If they 
are included in this I am happy, but 
I would suggest that the ambiguity 
should be removed and the whole 
thing should be made crystal clear. 
The words “affiliated colleges” should 
be put in so that university educa
tion is imparted in university colleges 
is treated in the same way as that of 
university departments. I know there 
are so many colleges which impart 
education to post-graduate students.

Therefore, this is a very innocuous 
amendment and I am sure the hon. 
Minister w ill accept it.

Dr. M. M. Das: We appreciate 
greatly the anxiety of the hon. Mem
bers for improving the conditions of 
the affiliated colleges in this country. 
The Government is fully conscious of 
the precarious conditions in which 
these affiliated colleges at present are. 
The Government would have been 
only too glad to give financial assist
ance to these colleges if their own 
financial condition permitted them. As 
I have said before the whole question 
of accepting these amendemnts boils 
down to the financial condition of the 
Government of India. We have not 
got sufficient fimds at our disposal so 
that these affiliated colleges whose 
number will be more than 700 or 800 
may be given substantial financial 
help which will really improve their 
condition. This question was discussed 
in great detail in the Joint Commitee. 
The Joint Committee thought that the 
do®r should be open and that they 
should make such a provision that 
whenever financial condition permits 
the University Grants Commission to 
give monetary help to those colleges, 
it should be able to do it. So, what 
we thought better has been included 
in this provision. On the recom
mendation of the university concern
ed, the University Grants Commission 
will be able to give financial help to 
the affiliated colleges. It depends 
fully upon the financial condition of 
the University Grants Commission. 
The money that the University 

Crania Commission has got at m

disposal will be g^ven to the affiliated 
colleges, if that money is sufficient. 
If it is not sufficient, it cannot be 
helped. But the door is open. So, I 
think, for the time being, the provi
sion as it exists is all right.

Shri V. P. Nayar: The door is
closed.

Dr. M. M. Das: Then, my bon. 
friend Shri T. S. A. Chettiar has rais
ed a point regarding post-graduate 
colleges with which we are in 
sympathy. But our only difference is 
that on the side of Government, we 
want to give the discretion in the 
hands of the universities as well as 
the Commission. If the University 
Grants Commission feels ^ d  thinks it 
proper that the post-graduate colleges 
should be helped next to the univer
sities themselves, they can do it. 
There is nothing in this provision to 
prevent it. So, every way is open. 
Full discretion lies with the Univer
sity Grants Commissions and the 
universities,— b̂oth the parties. I think 
that the position as explained by me 
will satisfy the hon. Members.

Mr. Chairmaii: I shall put the 
amendments to the vote of the House. 

The question is:
Page 2 line 7—
ior “and includes any such institu

tions as may” substitute:
“and includes any institution 

affiliated to a university and also 
such institutions as may”

The motion was negatived.
Mr. Chairman: The question is:
Page 2 line 7—
after “includes” insert:

“any institution undertaking 
pest-graduate teaching and
research and”

The motion was negatived.
Mr. Chaiman: The question is: 

“That clause 2 stand part of the 
Bill” .

The motion was adopted 
Clause 2 was added to the Bill.

Clause 3 and 4 were added to th€ 
B ill
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Clause 5 — (Composition of the 
Commission)

Shri V. P. N ayar

Page 2—

I beg to move:

(i) line 26, for “nine members” 
^ bstitute  ‘‘seventeen members'*;

(ii) after line 30, insert:

'“ <aa) not less than four mem- 
ibers representing the facuities of 
•engineering, medicine and tech- 
jiOlogy;’ ';

<iii) for lines 33 to 35, substitute:

•‘‘ (c) four members from among 
persons o f . all India repute as 
educationists and with a mini
mum of fifteen years’ experience 
in the field of education;” ; and

<iv) after line 55, add:

“ (d) one member to be elect- 
led by the Inter-’Varsity Board;

(g) 1^0  members to oe elected 
“by the members of Lok Sabha 
jErom among themselves; and

(f) one member to be elected 
by Rajya Sabha from among 
themselves;”

Shri T. S. A, Chettiar; I beg to
move:

Page 2, line 29—  

omit “not less than”

Shri Matthen: I beg to move:

Page 2, line 29—

for “not less than” substitute 
‘ “not more than”

: Slirl K. C. Sodhia: I beg to move:

Page 2, line 29—

for “less” substitute “more”

' Shri K. K. Basn: I beg to move:

(i) Page 2, line 29—

for “three members” substitute
* '‘five members”

(2) Page 2, line 30—  
add at the end:

“to be elected by the Vice
chancellors themselves**
Shri Matthen:----1 beg to move:
Page 2, line 31—

for “two members” substitute.,  
“one member” ^

Shrimati Jayashri: I beg to move: 
Page 2 line 33—

after “the remaining number” 
insert: “of whom at least one
shall be a woman”

Shri K. K. Basa: I beg to move:

Page 2, line 35—

add at the end:

“half of such members shall be 
elected by the members of Par
liament and the other half to be 
ele^l^ by the Syndicates or the 
Executive Councils of the dif
ferent Universities.”

Shri V. P. Nayar: I beg to move: 
Page 3—
for lines 1 to 3 substitute:

“ (3) The Commission shall 
elect from among its members a 
Chairman, a Vice-Chairman and 
a Secretary.”
Shri Shree Narayan Das: I beg

move:
Page line 36—

for “one-half” substitute “two- 
thirds”

Shri K. K. Basu: I beg to move: 
Page 2—
(i) line 36,

for “not less than one-half** 
substitute “not more than one- 
fourth” ; and
(ii) line 37. 

omit “not”.

(2) Page 3, line 2—

after “Commission” 
its recommendation”
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Shri Matthen: I beg to move:
Page 3, line 3—
after “State Government” insert:

“or the Vice-Chancellor of a 
University” .

Shri M. S. Gampadaswamy: I beg
to move:

(1 ) Page 2, line 29—  
for ' Three members”

tute “four members”
(2) Page 2 -
after line 32, insert:

‘‘ (bb) two monbers from 
among the members of Parlia
ment; and”

Mr. Chairmaa: All the amendments 
are now before the House.

Now, w e have already devoted one 
hour to one clause. I am afraid we 
take too much time on the clauses, 
and at this rate, we w ill not be able 
to dispose of all the clauses in time. 
We have very limited time at our 
disposal. We have been given four 
hours for this Bill and some time has 
already been taken by the Parlia
mentary Secretary to the Minister of 
Education for his reply. So, in the 
limited time that we have got, we 
have to see that all the clauses are 
disposed of. Therefore, I request hon. 
Members to be brief,

Shri V. P. Nayar It is our anxiety 
to be as brief as possible and at the 
same time to try our utmost to find 
out common agreement, because it is 
a question which decides the fate of 
several thousands of our young men.

Mr. Chairman: I am also interested 
in seeing that as much time as possi
ble should be given. It was at my 
suggestion that the Speaker was 
pleased to give four hours to this 
stage. But at the same time, we must 
see that all the clauses are reached 
within the time allotted.

Shri T. S. A. Chettlar: We might 
fix five minutes for the speeches on 
each amendment.

Mr. Chairman: Hon. Members majr 
themselves exercise a restriction on 
their speeches. I do not want to press 
on them this matter every time. Yes, 
Shri Chettiar.

Shri T. S. A. Chettiar; This clause 
was a matter of considerable import
ance in the discussions in the Joint 
Committee. Our Constitution differs 
from the British Constitution in 
respect of the University Grants Com
mission. In Britain, we do not have 
vice-chancellors at all on the Com
mission. If the vice-chancellor is 
appointed, he resigns vice-chancellor
ship to make sure of the impartiality 
of the people who are getting the 
funds. In the circumstances of this 
country, it was felt that vice
chancellors should be giv«i a definite 
representation. The idea was there 
must be at least three members. I 
have moved an amendment whidi 
says that there must be “not less than 
three members”. That will mean that 
there can be scope for more vice
chancellors to be appointed to the 
University Grants Commissions. There 
are also other amendments moved, 
a ir i  Matthen has moved an amend
ment to say that there should be not 
more than three members. That will 
mean that there will be vice
chancellor not more than three. It 
may be three or even less. Among the 
31 universities, it may happen that 
some of the best persons may not b e  
able to come and join. I know it for 
a fact that one of the very prominent 
vice-chancellors was asked to take up' 
the chairmanship of the Commission 
but he declined it because he could 
not leave his place. And so good 
persons may not be available. While 
three may be fixed as maximum, I 
would even accept Shri Matthen’s 
amendment as better than mine. It 
says “not more than three”.

Then there is the question of Gov
ernment representation. There was a 
great deal of discussion about this 
Government representation, in the 

\Joint Committee. The original clause 
was: "not less than two members” .
We thought it should be limited to> 
two members so that the Government
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representation need not be more than 
what is necessary. Probably, these 
two members will represent the 
Finance Ministry as well as the Edu
cation Ministry and the others are 
expected to be non-oflRcials. In regard 
to the non-officials, a new amendmwt 
has been moved. The proviso under 
clause 5, as it stands, is as follows:

“ .. . .n o t  less than one-half of 
the number so chosen shall be 
from among persons who are not 
officers of the Central Govern
ment or of any State Govern
ment” .

The Joint Committee has also made 
it sure that the chairman should not 
be a permanent official in the Central 
Government or any State Grovem- 
ment. To my mind, this is a fairly 
satisfactory arrangement as it goes 
today, and I would request the House 
to accept the clause with the little 
amendments that we have suggested.

There is one other matter and that 
is with regard to the election. It has 
been a matter which has been dis
cussed very often. The Radhakrishnan 
Commission after g!?ing through this 
matter, suggested that elections, as 
far as possible, may be avoided in the 
university circles. My own experience 
of elections is that elections create a 
lot of difficulties and they should be 
avoided in academic circles. We 
thought about amending the Madras 
University Act itself to avoid elec
tions which have created a lot of 
difficulties. Many hon. Members have 
pleaded that elections should be intro
duced, but I am emphatic in my 
opinion that elections should not be 
introduced into this academic sphere. 
I am sure that if the Government 
nominates the members, it will nomi
nate only proper persons. We can 
expect the Government to do their 
job properly.

Shri V. P. Nayar: I do not propose 
to go into the controversy about de
tails; but I want to submit that if  I 

the opportunity or right of send
ing amendments this morning instead 
of last evening, I should have certain

ly put in an amendment to clause 5(2)
(a). In this morning’s papers, we find 
that a nomination has been made by 
the Government to the Commission 
and that nomination has been given 
to a person by name Sir C. P. Rama- 
swamy Ayyar.

Shri T. S. A. Chettiar: Has he been 
made Chairman?

Shil V. P. Nayar: No; he has b e ^  
nominated as a member of the Uiii- 
versity Grants Commission. Clauset 
5(2) (a) at present says:

“ (a) not less than three mem^
bers from among the Vice-Chan
cellors of Universities.”

That is what you have now. The point 
iis, in the university where I studied, T  
happen to know what the Vice-Chan
cellor, as the self-appointed Vice
Chancellor of the Travancore Uni
versity, had given to the students.......

Shri T. S. A. Chettiar: Mr. Chair^ 
man, may I raise a point whether 
references to individuals can be made 
in this House?

Shri V. P. Nayar: This momin^^ 
papers announced, that a particul^* 
gentleman has been appointed to the 
Commission.

Mr, Chairman: In the first instance, 
there is no amendment with regard to 
this; and secondly, the House cannot 
discuss the name of a person who has 
been appointed to the University 
Grants Commission now existing. In 
future the i>ersonnel of the Commis
sion would be decided according to the 
provisions of this Act. No one has a 
right to refer to any i>erson by name- 
and describe his qualities or want ot 
qualities. At this stage I do not know 
what the hon. Member is about. If he 
only wanted to say that an announce
ment has been made this morning, it 
is enough. I would request him kind
ly to desist from making any refer
ence to an individual unnecessarily.

Shri V. P. Nayar: I was only sub
mitting that while we are discussing., 
this Bill, we have been forestalled by
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[Shri V. P. Nayar] 
announcement about the nomina- 
of a particular gentleman with a 
,established disrepute. I do not 

](,refer ,to him by name. The point 
vW)iip  ̂ f  wanted to say was that if 
. such €in appointment was known yes
terday, I would have sent in an 
;amendm«it. When amendments are 
jbeing discussed, we can also discuss 
the clauses of the Bill. Instead of say
ing “not less than three members from 

‘ “̂imong the Vice-Chancellors of Uni- 
^vj^rsities” , I would have sent in an 
^amendment saying that between the 
Twtffd' “Vice-Chancellors’’  ̂ and “Uni- 
^versities” , we should add the words 
. î^aving an all-India repute” .

Mr- Chairman; If the hon. Member 
wants to move an amendment oraMy, 
it cannot be done. What is the use of 
discussing this now?

Shrl V. P. Nayar: I am only suggest- 
.ing for the consideration of the Gov
ernment a modification which is abso- 

*lutel7  essential in the context in 
which we are discussing the Bill today.

Chairman: As a matter of fact,
 ̂ there is a reservation even there. The 
^Hon. ^<^ber*s point of objection is 
that and such a person is not a 
mim of all-India repute. I therefore 
request t^e hon. Member to desist 
from any personal reference either 
directly Or by insinuation.

 ̂S W  y.,-?. ^ayar; I am- the last per
son to judge whether there is any 

’̂ indirect mealing in what I say, 
p̂t>ecause the implication is more strik
ing to others. I do not feel anything.

Mr. Cfaah’n ^ :  ^  the hon. Member 
cannot see anything in his remarks,

' he ought to accept the advice of the 
Chflir. ■ ' ' ■

Shri V...P. N ay^: I do take your 
advice w ith. the ^ea^est respect.

. Shri Is reference to a dis
reputable person to be avoirded?

Mr. Chairman; There is no question 
fit personal reference to ^^y person, 
'w hether' reputable or otherwise, 

. ĵbecause the man Is nqt .feeiy to defend

himself and it becomes a question of 
very keen controversy whether such 
things can be discussed by any 
Member.

Shri V. P. Nayar: I am not referring 
to that gentleman by name; but I 
wish to submit that when we have a 
provision saying that only three mem
bers can be taken from among Vice
Chancellors, I want to say something 
about Vice-Chancellors in general. 
For example, we know that being a 
Member of Parliament is a whole
time job. I have the greatest respect 
and affection for my friend who hap
pens to be a Vice-Chancellor of «ie 
of the best universities but I also 
want to pose this question to him, 
namely, whether he has chosen the 
Vice-Chancellor’s job as a part-time 

job Or the Membership of Parliament 
as a part-time job. Besides my friend 
Shri Syamnandan Sahaya, in the 
upper House there are two Vice
Chancellors, Dr. Zakir Hussain and 

Dr. Ramaswamy Mudaliar. There are 
other Vice-Chancellors and I do not 
wish to refer to them by name.

Shri Syamnandan Sahaya; Vice
Chancellors are great intellectual 

t>eings who can handle two things at 
one time.

Mr. Chairman: So iar as the law
goes, we have passed a Bill in this 
House saying that a person who holds 
the office of the Vice-Chancellor is 
not debarred from becoming a Mem
ber of Parliament; but at the same 
time, the hon. Member knows that a 
committee was appointed by the 
Speaker to go into this matter. This 
matter is not to be discussed here.

Shri V. P. Nayar: My friend Mr. 
Syanmandan Sahaya was saying that 
Vice-Chancellors have capacity for 
doing both jobs. With what little 
knowledge of biology I have, I know 
that all human brains have a cere
brum and a cerebellum and their 
functions also are different. It does 
not need a person to be a Vice-Chan
cellor to say that two things can be 
done at the same time. My question
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is whether we should not leave it to 
those who are full-time Vice-Chan- 

•cellors- In several universities, there 
«re part-time Vice-Chancellors. There 
are Vice-Chancellors in central uni
versities who make it a point to come 
to the university only when there is a 
meeting of the Senate or the Syndi
cate. In the university of my own 
State, we have a Vice-Chancellor who 
is a foreigner to the State. He seldom 
comes to the State; he comes only to 
preside over the meetings and all the 
executive job is being entrusted to 
another person who is called the 
Pro-Vice-Chancellor, If at all Vice
Chancellors are to be taken, I want 
this qualification to be laid down that 
a  Vice-Chancellors claim to serve on 
this Commission shall be considered 
•only if they are devoting their entire 
time as Vice-Chancellors and do not 
dabble with politics or religious mat
ters Or with something else.

Coming to the next point, I want 
^ h is  Commission to be enlarged. As 
' you find, it has only 9 members. From 

âmong the 9 members. Government 
can have their own *yes’ men planted 
in this Comiriission because you find 
that all of them are nominated. Sup
posing there are 25 Vice-Chancellors, 
•all very competent men, all of very 
^ e a t all India reputation, none with 
any disrepute, and all men of great 
learning and erudition, it is open to 
the Secretary in the Education depart- 
Tnent to say that this Is the particular 
Vice-Chancellor who has to go. I can 
give out a challenge here. Even with
out the announcement of the Commis- 
•sion, I can write down a list of those 
persons who will become members ot 
the Commission on account of their 
position as Vice-Chancellors who will 
represent the Government, and give 

It to you. When the 'Commission is 
announced, you can compare this list 
^nd you will find that I am correct 90 
per cent. We know; we have been see
ing the activities of the Education 
Ministry for quite a long time. We 
know for certain that the Govern
ment w in  fix upon so and so, so and 
so for these three names. If I give 
'three names of three Vice-Chancellors

I am positive I won’t err even in one 
name. It becomes all the more im
portant......  ^

Shri D. C. Sharma: Give the names.

Shri V. P. Nayar; I can tell you.

Mr. Chairman: May 1 just bring to 
the notice of the hon. Member that it 
is already 4-30 and I propose to finish 
this clause by 5 o'clock?

Shri V. P. Nayar: The University 
Grants Commission will have certaia 
grants from the Government of India. 
No grant can be sanctioned unless 
Parliament gives its technical 
approval.

Shri Syamnandaa SahayA:
technical? Full approval.

Why

Shri V. P. Nayan Technical 
because the party in power can get 
it at any time. The fact remains that 
We are here to record our votes for 
disbursing any funds from the Con
solidated Fimd of India. I pose this 
question to the Government. Why not 
have confidence in this House and 
take two Members from this House? 
There are so many educationists in 
this House. It is not as if these two 
places are reserved for the Lok Sabha, 
V. P. Nayar or M. S. Gurupada- 
swamy will run for that efiice. There 
are very eminent educationists in 
this House and very eminent educa- 
donists in the other House. Why not 
have two Members from the Lok 

Sabha and one from the Rajya 
Sabha?

Mr. Chairmiui: Much more for the 
reiison that the hon. Member himself 
has advanced that two jobs cannot be 
combined in one man.

Shri V. P. Nayar: They are not
going to function as wholetime offi
cers.

Shri Aelmtiuu:
answer to thiŝ ?

Where the

Mr. Chainnan: Membership of the 
Commission confers powers of 
patronage.
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Shri V. P- Najar; We are func
tioning in so many Commissions. In 
the Delimitiition Commission which 
is a very important •oiwmission there 
are Members of Parttament. In all 
other commissions, we have Members 
of Parliament. Why exclude this? Is 
it because no Member of Parliament, 
however eminent he may be in the 
field of education, is competent to be 
a Member of the Commission? If that 
is the case, I have no argument.

Prom the other amendments which 
I have tabled, you will find that I 
have suggested that the Chairmafl, 
the Vice-Chairman and the Secretary 
should be whole-time officers. In that 
coBtext, this becomes relevant also. I 
would go to the extent of giving 
nomination to a member of the Inter- 
umversity Board if there is an eflPec- 
tive organisation like that. My object 
is to see that really and truly this 
Commission should function a-s a body 
independent of the Government and 
independent from the secretariat of 
the C5pvernment. They cannot pull 
strings and make one member Vica- 
Chancellor agree to that. Another 
Vice-Chancellor Mr. B. will point out 
this- There is also this danger, I 
have also suggested that the Commis
sion should elect its Chairman. The 
reason is very simple. Supposing my 
friend happens to be the Chairman of 
this Commission, it is very natural, it 
is a human weakness that he 
have a partiality for his own Uni
versity. Is it not? Supposing for 
example, the Vice-Chancellor of 

Banaras University happens to be the 
Chairman, if a proposal is made for 
certain grants being enhanced to the 
Banaras University, he being the 
executive chief of the Commission, 
will necessarily have a human weak
ness which we want to avoid. The 
Government may nominate one Vice
Chancellor as the Chairman. We 

want to avoid such contingencies. We 
want to ensure that the members who 
are selected, among whom are also 
celebrated Vice-Chancellors, should be 
given the power to elect their Chair
man. I think these are not vfery revo
lutionary amendments. These are

just ordinary amendments which my 
hon. friend the Deputy Minister for 
Education can very easily understand 
I submit that these amendments wiU 
certainly make this Commission func
tion a little more effectively, and a 
little more to the satisfaction of the 
people. We have an^mmense problem, 
to tackle. I do not diminish its import* 
ance. The question is whether br 
this we can create in the tens and 
thousands of our teachers and 
students a feeling that the Govern
ment of India are having a new 
approach and that the Government o f  
India will not continue the oM. 
approach of preserving our educatiow. 
in the colonial pattern and that thQ̂  
are going to entrust competent peop4e 
with the job of re-orientating our 
University education. I believe that 
the Government will cast away Hr; 
moorings and try to accept some of 
these amendments which will be 
found tô  have a very good effect on 
this Commission, and which will raise 
the Commission in status, especially* 
in the minds of the people.

Shri M. S. Gurupadaswamy. Accord
ing to the scheme suggested by the 
Bill, the University Grants Commis
sion would consist of 9 members, 3 
from among the Vice-Chancellors, 2. 

from the departments and the 
remaining from among persons with 
academic distinctions. I have pro

posed 12 instead of 9.

Shri V. P. Nayar: I suppose you 
have no objection to 17?

Shri M. S. Gurupadaswamy: O f
course, in dealing with numbers, one 
has to be arbitrary. I feel that even 
the suggestion of the Governmert,. 

Nine, has also been arbitrarily decid
ed. Which is the best number is  ̂
matter that has to be decided by this 
hon. House. According to Radha- 
krishnan Commission’s report, it te- 
suggested that 5 would be the best 
They have also said that it should 
not, in any case, exceed 7. Even there 
they have just taken an art>itrary  ̂
decision. It has to be arbitrary by itR 
very nature. We have to see 'which 
»umber is the best.
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The reason why I have moved this 
amendment is this. This Commission 
is entrusted with two broad function^. 
One has to decide the question o£ 
^ ants to the various Universities 
whose numbers are very many, 1 
think the number of Universities Ls 

xnore than 30. Secondly, its task is to 
c-o-ordinate and maintain and deter- 

jnine standards of University educa 
tion. The liinction and responsibili 
ties entrusted to this Commission are 
•yery many. Therefore, I feel that the 
number that is to be sug•;est< î for 
this Commission should neither be too 
big nor too small. The hon. Minister 
.may say that nine is qui+e adequate. 
My hon. friend Shri V. P. Nayar has 
suggested, and Dr. Saha has also sug
gested that the number shoul-', be 

increased to more than a dozen. But 
I  have taken a via media line, and 
I have suggested a medium-sized mem
bership, and I would request the non. 
Members of this House to agree to 
this amendment.

By another amendment I have sug- 
_̂ ested that two Members of Farlia- 
jnent should be Members of this Corp.- 
mission. My hon. friend who spoire 
just now made a point that there are 
people in this House and the other 
House who are as competent Ss any 
others outside who could serve effec
tively on this Commission.

Shri T. S. A- Chettiar; They arc 
not barred.

Sbri M. S. Gurupadaswamy: Oi
‘Course, under sub-clause (c) Mem
bers of Parliament may be included, 
■but my amendment makes th? posi
tion clear, and it gives a definite 
number to the Houses of Parliament, 
and I expect that the hon. Minister 
would agree to my suggestion, and I 
hope that all the hon. Members here 
would endorse my suggestion.

There Is one thing more I must say 
th«t is that the composition of the 
Commission should be such that there 
should not be too much of official 
element in it, I have not altered the 
luun^r as su ĉffested in the Bill, I

agree with that number. Only two 
members should be drawn frcm the 
departments of the Government. One 
may be from the Finance department 
and another from the Education 
department, and it should not be 
more than two. The non-oflficial ele
ment should be very predominant-

So, I would reuqest the hon. Minis
ter and my colleagues to accent my 
amendment, and I feel my scheme of 
things is much better than what is 
proposed in the Bill.

Shri Matthen: My amendment is 
very simple. In line 29, instea 1 ol 
“not less than three members from 
among the Vice-Chancellors” , I want 
it to be “not more than three mem
bers'*.

I want to make it very clear that 
I have the greatest respect for the 
Vice-Chancellors, several of whom 
are personal friends of mine. I haye 
very great respect for them  ̂ almost 
all of them except p>erhaps one for 
whom I am sure no responsible per
son in India including the hon. 
Minister for Education will give a 
character certificate. I hope that such 
notorious characters will be avoide'^.

My point is they the Vice-Chancellors 
should not be here on the Commis
sion because they are interested par
ties. They are interested parties m 

being the principal aiH îicants fo, tne 
grants-

The Parliamentary Secretary men
tioned at the beginning of his spe«h 
that the U.K. Commission is an ideai 
one. He meant, I believe, that it 
would be a model for him and his 
Ministry also. The only reason why 
they should not be there it is because., 
as Dr. Saha said yesterday, however 
honest and good they may be, they 
are human. Secondly, there is an 
Inter-University Board. If the Coni- 
mission want to make any reference, 
they can very well ask them. There is 
no dearth of Vice-Ch^cellors. Advice 
is available.

I shall glad if ell the three are 
avoided, but, at any rate, if it Is "not
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[Sbri Matthen]

less than three,” they can make it 
more. I do not want even one more 
than three.

Shri V. P. Nayar: Would the hon. 
Member lay it down that Vire-Chan- 
cellors so selected should be men of 
unquestionable integrity aTvji ot very 
sound character?

Shri Matthen: I say they should not 
be notorious characters. That is ail. 
It is a very difficult question otherwise 
about character.

The most embarrassing thi-jt; is 
about the secretariat of the Commis
sion— the secretariat appointed by the 
Commission. Suppose, for e-cample, as 
the Aligarh University, some note 
about the University’s IrreguT'ririties 
has to be written and that they do not 
deserve a grant; if the Vice-Chancellor 
is on the Commission, it would b«i 
very embarrassing for the Secretary 
to write anything against the uni* 
versity concerned.

I think now there are four Vice
Chancellors on the Commission. The 
hon. Parliamentary Secretary may 
correct me if I am wrong. Three of 
them are of Central universities. Out 
of nearly Rs. 5 crores grants that is 
distributed, more than half is given 
to four Central universities, rather I 
would say three, I do not think Vish- 
.wa-bharatis getting much.

Dr. M. M. Das; They are getting 
maintenance grants directly from the 
Centre. So far as development grants 
are concerned, the University Grants 
Commission is giving them. '

Shri Matthen; At least half the 
grant is being distributed to three 
Central universities, and three of the 
Vice-Chancellors are on the Commis
sion. If there are three it does not 
matter. My point is when I say “not 
more than” I would also add “at 
least not more than one from the Cen
tral Universities” ,— D̂r. Lakshmana- 
s ^ ^ [ .  Mudaliar^ or Dr. Matthai, any- 
b ^ y  for that p a tter is different. A^ter 
all, that university will get only 1/70.

That is the only object. Interested 
parties to be the deciding body will' 
be like the client being the judge, and 
it would be extremely unfair. If, as 
the hon. Parliamentary Secretary said 
the U. K. Commission is the ideal one  ̂
I cannot understand why he does not 
follow this- In fact, a very eminent 
educationist of the United Kingdom—  
I do not mention the name— said 
about this Bill that the Government 
is committing a cardinal blunder by 
keeping the Vice-Chancellors on tne 
Commission. The words are not mine,  ̂
I am only quoting.

So, I hope as the hon. Parliament- 
tary Secretary said, if he wants res
pect, fairness, objectivity, if he expects 
an efficient, honest secretariat, ne 
would not exceed the number three, 
and not have many Central universities 
Vice-Chancellors.

Shri D. C. Sharma: rose—

Mr. Chairman: May I just inform- 
him that I propose to finish this clause' 
at 5. He may kindly be brief.

Shri D. C. Sharma; I fail to under- 
gtand what kind of authority the 
Ministry of Education wants to bring 
Into being by acting upon clause 12, 
Do they want a deliberate body? I f  
they want this. They have got a body 
like the Inter-University Board, or 
the All-India Council for Secondary 
Education. That is the pattern for- 
them. Do they want an executive- 
body? Then surely I say this is not. 
the pattern for an executive body. I 
think the right pattern for an execu
tive body has been given in the Uni
versity _ Education Commission’s 
Report. Why have they deviated: 
from that? I cannot understand that.
I think that if they have deviated" 
from the University Education Com
mission’s Report, they have dqne so 
to the detriment of university educa
tion in this country. I think this 
body should consist of persons who* 
have to have a kind of judicial 
authority. It shoulid be. a body which 
should have the title of judicial
mindedness attached to it.
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Three Vice-Chancellors are going to 
be on it. Our Ministry of Education 
is going to create a new class of super 
Vice-Chancellors. They will be super 
Vice-Chancellors because they w ill be 
in a position to give money to every
body. A  very wise man has said— I 
do not mention his name— that nobody 
who has money to distribute ever 
omits himself. If a Vice-Chancellor 
is going to distribute money, I do not 
think he will forget, being human 
just like you and me, his own univer
sity, or his own case or his own 
interest. I therefore think that the 
most grievous blunder that the Minis
try of Education is going to make is 
this, namely that they are going to 
have three Vice-Chancellors on this 
body. And what will these Vice
Chancellors do? I need not go into 
the arguments which have been 
advanced in this connection by so many 
friends of mine already. My hon. 
friend Shri Matthen said that he liked 
and respected all Vice-Chancellors 
excepting one. So far as I am con
cerned, I respect all Vice-Chancellors.
I respect even that Vice-Chancellor in 
whose case he made an exception. 
But surely I do not want them on 
this Commission. They have their 
place somewhere else.

So far as sub-clause (2) (b; of 
clause 5 is concerned, I have no objec
tion to it. Let there be two members 
from among the officers of the Central 
Government to represent that Gov
ernment So far as sub-clause (2) (c) 
is concerned, it is provided that 
educationists of repute will also be on 
this Commission. But we do not 
know who an educationist of repute is. 
For instance, the headmaster of a 
school can be an educationist of 
repute, or the principal of a girls* 
mahavidyalaya can be an educationist 
of repute. But that is not the tjq&e of 
persons that we want. We want this 
Commission to be a body of experts, 
who will be able to ,sit in judgment 
over various proposals, and will also 
be able to outline the policy of Gov
ernment so far as educational deve
lopment is concerned, for he who pays 
the piper calls for the tune. The

University Grants Commission is now* 
going to lay down the policy in regard- 
to educational development in the  ̂
university field. I therefore think- 
that these vague phrases like* 
‘educationist of repute’ will not carryr 
us very far. I would say that there'' 
should be only seven members on thid 
Commission. The Chairman should be 
a whole-time person. To this, the- 
hon. Parliamentary Secretary has-* 
already agreed. Then, there should*

‘ be two members to represent the" 
Central Government. The remaining; 
four persons should be persons o£- 
intemational reputation, who have’ 
won their laurels not merely in Southi 
India or North India or Pimjab, bu t 
who are persons known all over thê  
country and abroad for their eminence 
in the field of education, scholarship^ 
and learning. Otherwise, I feel that, 
this Conunission will only create a. 
great deal of scramble amongst the“ 
different persons.

Of course, to tell you the plain? 
truth, I am not opposed to the prin
ciple of election at all. Some of my 
hon. friends have not agreed to the* 
principle of election. They themselves- 
have been elected to the House, and. 
yet they speak against the principle of 
election. '1 do not know now they can 
do so. I am out and out for the prin
ciple of election, and I would not mind 
at all if all these persons are elected.-

But j f  you do not want to have ■ 
elections, then at least give us a body 
of experts, which will be homogeneous 
in character, and harmonious in out
look, which will not be too unwieldy 
and which will not also be a conglo
meration of conflicting interests or an. 
aggregate of those persons who are* 
themselves involved in getting some* 
money from the Commission. I would 
say: Let not this Commission be
known by its lack of integrity. The 
moment you bring in vice-chancellors,, 
people will begin to say, this is a kind 
of body where one man helps the 
other, or the right hand is hoping the- 
left hand. I do not want that kind of 
remark to be made about this Com
mission, N
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[Shri D. C. Sharmal
I would therefore request the hon. 

Minister to change the composition of 
the Commission, so that the Univer
sity Grants Commission will be born 
under an auspicious star and my hon. 
friends like Shri V. P. Nayar will not 
be able to say that they can forecast 
the names of the persons who will be 
appointed to serve on this body. I 
want that this body should never have 
that kind of a stigma attached to it.

The House will be rising for today 
in just a few minutes, and I would 
request the hon. Parliamentary Secre
tary to think over the matter, consult 
his colleagues, * and then come 
tomorrow with the proposal that the 

^composition of the Commission w ill be 
-as the Members of the House have 
'desired.

Shri K. K. Basu: As the time is
short, I shall be very brief in my 
remarks. I want to draw the atten
tion of the House to only one aspect, 
and that is regarding the appointment 
of the Commission by election. I 
have tabled some amendments in this 
regard. By my first amendment, I 
have sought to increase the number to 
15, of whom 5 shall be Vice-Chan
cellors to be elected from among 
themselves; 8 shall be persons who 
are eminent in the field of education 
in the different branches,— of these 8, 
4 will be elected by Members of 
Parliament and the cither 4 will be 
elected by electoral colleges or what
ever they may be. We have in our 
<K)untry today about 30 to 35 Vice
Chancellors, and they could easily 
elect five from among themselves to 
serve on this Commission. It is said 
that election w ill create bickerings 
among the Vice-Chancellors. But I 

-4io not think that the Vice-Chancellors 
who were supposed to be persons of 

,great eminence in the field of educa
tion, and who are in charge of the 

•education of a large section of the 
future citizens of India and possibly 
also of the future parliamentarians and 

future Secretaries, Joint Secre- 
Ttaries and Deputy Secretaries of the 
0ovcnmMnt o f India who arc going

to lay down the policies, will stoop so 
low as to have bickerings and quarrels 
among themselves. We know from 
experience that the Ministers are more 
or less just signing machines; they 
simply put a rubber-stamp on the 
decisions made by the administration. 
That being the position, I do not want 
that the Vice-Chancellors should be 
appointed by Government. It is true 
that there may be persons in the 
administration who are interested in 
the field of education, but on the 
whole, our administration is just a 
continuance of the old administratian 
consisting of the I.C.S. people and 
their successors, the I.A.S. people. I 
therefore feel that it should not be left 
to Government to nominate the Vice
Chancellors.

There is no point in saying that 
there will be too much bickerings if 
there is election. When we are asking 
the Vice-Chancellors to be in charge 
of universities where large sums of 
money are -involved and where the 
education of so many students is 
involved, I do not think that if they 
are asked to have an election from 
amongst themselves, they will stoop so 
low as to indulge in politics or bicker
ings or things of that sort.

I have suggested also that there 
should be eight persons who should 
be men of eminence in the field of 
education in the different branches, 
such as technology, humanities, classics 
and so on. Of these eight, half the 
number should be nominated by 
special method and the other half 
should be elected by Members of 
Parliament. As you. Sir, are aware, 
I happen to be a member of a com
mittee of which you are the Chairman. 
You have suggested therein that 
Members of Parliament should not be 
elected to serve on bodies such a:> 
this. But I personally do not sub
scribe to that view, because in ou ' 
country as democratic institutions take 
stronger roots, Members of Parlia
ment will each have to devote their 
whole time to the service of the siev» 
and a half lakhs of voters who eleet
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them to that honourable position. So, 
it is not possible for Members of 
Parliament to serve on this Commis
sion. But they can elect others to 
serve on it, I feel that there should 
not be any nomination by Govern
ment at all, so far as the appointment 
of persons of eminence is concerned. 
For, somebody in the administration 
may feel that X or Y  or Z is an 
eminent man and therefore he should 
be nominated, but in reality, that man 
may not really be an eminent man. 
Some of my hon. friends have already 
stated their experience in this con
nection and pointed out that some
times the persons who are appointed 
as Vice-Chancellors do not deserve 
to be in that honourable position- My 
hon. friend Shri V. P. Nayar has sug
gested that persons who take little or 
no interest in the university, or 
persons who are in bad repute, should 
not be chosen as Vice-Chancellors.

I feel therefore that this sovereign 
Parliament should have a say in the 
matter. At least a certain percentage 
of the members of the Commission 
should be elected by Parlieiment. 
Otherwise what will happen is this. 
Government will nominate their own 
persons, and once they are nominated, 
they will continue for a period of six 
years, and we shall have no say in 
the matter. But if Members of Par
liament have a say in the matter they 
will be able to do justice to the 
regional viewpoints, about which 
there has been so much of discussion 
in this House.

There is nothing wrong in having 
election of 9 certain percentage of the 
members. After all, how is the Vice
Chancellor of a university appoint
ed? A  panel of three or four names 

. is elected, and the Chancellor of the 
?. university, who generally happens to
- be the head of the State nominates
’I one person from that panel. So, the

argument that the question of bring
ing in election in regard to the Vice- 
ClwnceUor members of the Commis
sion will affect the morale of the 
Vice-Chancellors does not hold water. 
I would go a step further and say that 
402 I..S.D.

the Chairman of the Commission 
should also be an elected person, and 
He should not be nominated by Gov
ernment. We expect eminent men of 
our country to come into this body. 
Do we think that nine or ten or fifteen 
persons will not be in a position to 
elect the correct person to be their 
Chairman? Therefore, it should be 
left to that body to elect its own 
Chairman; it should not be left to the 
Government. That is the only pomt
I want to urge upon Government.

5 P.M.

Dr. M. M. Das: I have heard with
great interest the suggestions put 
forward by hon. Members. When I 
was listening to their speeches, I was 
reminded of a story in the Aesop’s 
Fables which I read in my childhood 
days.

Sluri V. F. Nayar; How do you spell
Aesop?

Dr. M. M. Das: The moral of the
«;tory is this: he who tries to please 
everybody pleases n<me. I find myself 
in a most unenviable position. (Inter
ruption) .

Mr. Chairman: Why does he try to
please anybody? Let him look at the 
merits of the case and decide.

Dp. M. M. Das: EveTT Member has
his own plan, his own schMne. 
Different speakers have put forward 
their suggestions; each one of them 
has got a different scheme as how 
the composition will take place. More
over, if you go through the Minutes 
of Dissent, you will find suggestions 
coming from the Members of the Joint 
Committee also. Shri H. N. Mukerjee 
says that there should be 17 members, 
of which 10 should be elected by the 
research workers and teachers of 
Universities and so on. Shri Meghnad 
Saha, has got his own scheme. Every 
one of the hon. Members wha has 
preceded me just now has got his own 
sdieme.

An Hon. VImhe?: Yeji your
own?
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Shri V. P. Nayar. The only person 
who has not a scheme is yourself.

Dr. M. M. Das; In my bewilderment.
1 prefer to accept the suggestion 
made by the Joint Conmiittee. n

As regards the different amendments 
that have been moved to this clause, 
Government propose to accept only 
one, that is, amendment No. 2 of Shri 
K. C. Sodhia’s. I do not know whe
ther he has moved it.

Shri K. C. SodUa: I have moved it.

Dr. M. M. Das: The amendmenf
reads like this:

Page 2, line 2&—  
for ‘less” substitute “more”.

Other amendmaits have been moved 
to the same effect, but his appears to 
be the first.

Mr. Chairman: So amendment No.
2 is accepted.

Dr. M. M. Das: Yes.

Mr. Qiainiiaii: I shall put the
amendment to the vote of the House.

The question:
Page 2, line 29—

for “less” substitute “more”.
The motion was adopted.

Mr. Chairman: Amendment No. 26 
is the same as amendment No. 2 
accepted by the House and is thus 
barred. '

Shri Shree Narayan Das: I beg leave 
of the House to withdraw my amend
ment No. 7.

The amendment was, by leave with
drawn

Mr. Chairman: I shall now puft all the 
other amendments to clause 5 to the 
vote of the House.

Mr. Chairman: The question is:
Page 2—
(i) line 26, for “nine members" 

substitute:
“ seventeen memt>er8*';

(ii) after line 30, insert:
“ (aa) not less than four mem

bers representing the faculties of 
engineering, medicine and tech
nology;” ;
(iii) for lines 33 to 35, substitute: 

“ (c) four members from among
persons of all India repute as 
educationists and with a minimimi 
of fifteen years’ experience in the 
field of education:” ; and
(iv) after line 35, add:

“ (d) one member to be elected 
by the Inter-Varsity Board;

(e) two members to be elected 
by the members of Lok Sabha 
from among themselves; and

(f) one member to be elected 
by Rajya Sabha from among 
themselves:” .

The motion was negatived.
Mr. Chairman: The question is: 
Page 2, line 29—

omit , ^ o t  less than” .
Th6 motion was negatived.

Mr. Chairman: The question Is:
P ^ e  2, line 29—  

for “three members” substitute 
“five members” . •

The motion was negatived. .. 
M .̂ Chairman: The question 1̂ :
Page 2,, line 30—  ’
add at the end:

“to be elected by the Vice* 
Chancellors themselves” .

The motion was negatived.
Mr. Chairman: The question IS:
Page 2, line 31—  

for “two members” substitute 
“one member” .

The motion was negatived.
Mr. Chairman: The question Is:
Page line 33—  

after “the remaining number^ 
insert “of whom at least one shaD 
be a woman”.

The motion was negatived.
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Mr. Chatiman; The question Is: 
Page 2, line 35—  
add at the end:

“half of such members shall be 
elected by the members of Parlia
ment and the other half to be 
elected by the Sjoidicates or the 
Executive Councils of the differeni 
Universities.”

The motion was negatived.
Mr. Chairman: The question !s:
Page 2—
(i) line 36,—

for “not less than one-halir 
substitute “not more than one- 
fourth” and
(ii) line 37,—  

omit “not” .
The motion was negatived,

Mr. Chairman: The question is:
Page 3,—
for lines 1 to 3, substitute:

“ (3) The Commission shall 
elect from among its members a 
Chairman, a Vice-Chairman and a 
Secretary.”

The motion was negatived.
Mr. Cliairman: The question Is:
Page 3, line 2—  

after “Commission” insert **tm 
its recommendation”.

The motion was negatived.

Mr. Chairman: The question Is:
Page 3, line 3—
after “State Government” insert:

“or the Vice-Chancellor of a 
University”.

The motion was negatived. '

Mr. Chairman: The question is:
Page 2, line 2̂ —  

for “three members” substitute 
“four members”.

The motion was negatived.

Mr. Chairman: The question is:
Page 2—

after line 32, insert:

“ (bb) two members from 
among the members of Parlia
ment; and”

The motion was negatived,

Mr Chairman: The question is:
“That clause 5, as amended, 

stand part of the Bill” .

The motion was adopted.

Clause 5, as amended, was added to 
the Bill.

5-05 P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Friday, the 
25th November 1955.




